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REPORT OF COMMITTEE IN THE MATTER OF ORIGINAL APPLICATION NO.
143/2017 (WZ) (TITLTED KUSHABAPU PAWAR & ANR. Vs PADMASHREE
DR. VITHTHALRAO VIKHE PATIL SAHAKARI SAKHAR KARKHANA &ORS.) IN
COMPLIANCE WITH ORDER OF HON’BLE NGT, PRINCIPAL BENCH, NEW
DELHI, DATED 06.04.2022REGARDING COMPENSATION TO DECEASED &
INJURED PERSONS DUE TO MOLASSES TANK ACCIDENT AND STATUS OF
COMPLIANCE OF ENVIRONMENTAL NORMS & SAFETY NORMS IN
DISTILLERY

/1.0 BACKGROUND:
Original Application No. 143/2017 (WZ) (Titled- Kushabapu Pawar & Anr Vs M/s.
Padmashree Dr. Viththalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd.& Ors,) was filed
by Shri Kushabapu Pawar and Others regarding the discharge of spent wash which
resulting into damage to agriculture, operation without valid consent and also violating
norm of zero spent wash discharge by distillery- M/s Padmashree Dr. Viththalrao Vikhe
Patil Sahakari Sakhar Karkhana Ltd., located at Pravaranagar, Loni Taluka-Rahata, Dist.
Ahmednagar. The application was first considered on 18.08.2017. The Tribunal
admitted the Application and issued notice to the Project Proponent (PP) as well as the
State PCB. The PP filed its reply disputing the violations. The State PCB stated that there
is need to take proper measures for spent wash collection treatment, storage and
disposal such as construction of pucca lagoons in place of earthen lagoons, to avoid any

ground water contamination.

Hon’ble Tribunal directed a joint Committee of the CPCB and State PCB to make
assessment of the damage vide order dated 08.11.2017. The Committee, however, did
not find any damage. In its additional affidavit filed on 28.07.2021, the State PCB

mentioned that discharge of coloured effluent from the unit was seen at the time of
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visit by the official of the State PCB on 06.02.2020 and on that basis, compensation of

Rs. 1.5 lakh was assessed vide order dated 20.02.2020 which was duly paid by the PP.

The applicant has filed a rejoinder affidavit dated 30.01.2019 to reiterate the allegation
of violations by the unit resulting in damage to the agricultural land. It is also
mentioned that three persons have died and several persons got injured on account of

bursting of the tank of the unit resulting in heavy flow of molasses.

In a subsequent development, Hon’ble NGT vide order dated 06.04.2022 constituted a
Joint Committee of the CPCB, state PCB and the District Magistrate Ahmednagar and
directed to undertake visit to the site, interact with the stakeholders including the PP
and ascertain status of compliance of environmental and safety norms and also status
of payment of compensation to the heirs of the deceased and to the injured and to
furnish a report to this Tribunal. It was also directed to ascertain whether the unit is
required to and following Zero Liquid Discharge (ZLD) norms for the spent wash. The

copy of the order dated 06.04.2022 is given as ANNEXURE-I.

2.0 SITE VISIT — INDUSTRY- M/S PADMASHREE DR. VITHTHALRAO VIKHE
PATIL SAHAKARI SAKHAR KARKHANA LTD. (DISTILLERY) AND
NEARBY AREA

As per aforesaid order dated 06.04.2022, the committee was directed to-
e undertake visit to the site and interact with the stakeholders including Project
Proponent
e ascertain status of compliance of environmental and safety norms and ascertain
whether the unit is required to and following Zero Liquid Discharge (ZLD) norms
for the spent wash
e ascertain status of payment of compensation to the heirs of the deceased and

to the injured




e consider reports in respect of similar incidents and orders of this Tribunal while

giving its report.

The committee members- Shri Pratik Bharne, Scientist ‘E’, Central Pollution Control
Board (CPCB), Regional Directorate (RD), Pune, and Shri Chandrakant Shinde, Sub-
Regional Officer (SRO), Maharashtra Pollution Control Board (MPCB), Ahmednagar
along with other CPCB and MPCB officials visited the Industry- M/s. Padmashree Dr.
Viththalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd. (Distillery) and nearby area on
18.07.2022.

The committee members interacted with stakeholders- industry representatives,
injured persons due to accident (on 06.04.2016) of molasses tank, at the industry. The
committee met with Applicant- Shri Kushabapu Pawar. Applicant- Shri Kushabapu
Pawar who showed unlined earthen lagoons used for the storage of spent wash,
natural drain passing nearby the industry and further meeting with Pravara River and
intermediated natural drains from Kolhar. He also showed the spent wash discharged
on land near Sayali Motel, Khadakmal, Tambhere on Kolhar- Tambhere road. He alleged
that the discharge of spent wash have been done by the aforesaid distillery by tankers.
It is informed by the worker during the site visit and Owner of Sayali Motel on mobile
that unknown tanker has discharged spent wash which might be on 04.07.2022. The
Applicant has informed that there are tankers engaged by distillery involved in such
illegal activities and provided photos/video. Accordingly, complaint has been filed by
SRO, MPCB, Ahmednagar in Rahuri Police Station, Taluka Rahuri District Ahmednagar
and Dy RTO Shrirampur, Taluka Shrirampur District Ahmednagar mentioning
registration number of Tanker (based on the video provided by the Applicant regarding
discharge of spent wash). It is requested to take appropriate action and provide the
report to SRO, MPCB, Ahmednagar. Copies of the aforesaid complaints and reminder
are given at ANNEXURE-II.
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The samples of these contaminated water with spent wash, accumulated on land at
two nearby locations were collected during the visit. The collected samples analysed at
the Regional Laboratory of MPCB, Nashik. The analysis results are given at ANNEXURE-
IIl. The analysis results shows BOD- 2600 mg/l & 11500 mg/| and COD- 6240 mg/l &
27680 mg/l, respectively. The colour of the samples were dark brown. The

photographs taken during the site visit are provided in ANNEXURE-IV.

The location map of the industry and natural drain and discharges of spent wash on

land near road Kolhar- Tambhere Raod are shown in Image-01 and Image-02.
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Image-01 Location of M/s. Padmashree Dr. Viththalrao Vikhe Patil Sahakari Sakhar Karkhana
Ltd. (Distillery)
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Image-02- location showing illegal discharge of spent wash near Kolhar- Tambhere
road
3.0 ABOUT INDUSTRY- M/S. PADMASHREE DR. VITHTHALRAO VIKHE
PATIL SAHAKARI SAKHAR KARKHANA LTD. (DISTILLERY)
3.1 M/s. Padmashree Dr. Viththalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd.

(PDVVPSSKL) is located at At-post Pravaranagar Loni, Taluka Rahata, District-
Ahmednagar. Distillery established in 1970 and subsequently expanded over the
year as shown in Table-01, below-

TABLE-01- DETAILS OF CAPACITY AND YEAR OF EXPANSION

Capacity (KLPD) Year(s) ]
=™ 15 1970 |
30 . 1975 _
45 | 1983 |
60 e bl 1984
92 2010

(Source- Distillery- M/s PDVVPSSKL)
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302

3.3

The MPCB has renewed Consent to Operate (CTO) vide letter dated 30.01.2020
for distillery (92 KLPD). The copy of the CTO is given at ANNEXURE-V. The CTO is
valid up to 31.08.2022. The CTO is issued for manufacturing of the following

products as shown in Table-02-

TABLE-02 PRODUCTS/CO-PRODUCTS WITH PRODUCTION CAPACITY

=— —
Sr. No. Product/Co-Product Max(i;nJE::‘t:z;!tity
1 Rectified Spirit (RS) 2760.00 (92 KLPD)
2 . Cc;untry Liquor | _ 630.00
3 MR | 90.00 1
4 Absolute Alcohol 7000.00
5 _?ichloro Alcohol 30.00

(Scn;rce- MPCB, SRO, Ahrﬁ_e:dnagarj

Industry made online application vide proposal no. IA/MH/IND2/215302/2021
dated 15.06.2021 along with copy of pre-feasibility report and Form-1 seeking
Terms of Reference (ToR) under the provisions of the EIA Notification, 2006 for
the project of distillery expansion from 60 KLPD to 240 KLPD. The proposal
examined by the Ministry, and it was found that the industry has established
distillery in the year 1975 for manufacturing 30 KLPD Alcohol, again expansion
was done from 30 KLPD to 60 KLPD. Further, expansion was carried out from 60
KLPD to 92 KLPD in the year 2008 after EIA Notification was published in 2006.
Subsequently, CTO has been granted for 92 KLPD distillery and renewal has
been granted vide letter no. CONSENT-0000076545/CR-2001002024 dated 30th
January, 2020 and validity is granted up to 31.08.2022. Further, MoEF &CC
requested MPCB vide letter dated 17.06.2021 (Annexure-VI) to provide clarity
on issuance of Consent to Operate when the PP was carrying expansion from 60

KLPD to 92 KLPD in 2008 after publishing of EIA Notification, 2006 according to




3.4

3.5

which the project falls under preview of EC. As per EIA Notification, 2006 EC has
to be obtained from MoEF & CC before commencing operations and issuance of

CTO.

In reply to aforesaid letter from MoEF & CC, MPCB made communication vide
letter Ref No. BO/MPCB/MS-24 dated 21.06.2021 (Annexure-VII) informed that,
the Proponent has set up unit of 15 KLPD in 1970 which were expanded to 32
KLPD in 1975 prior to EIA Notification 2006. Again, PP had set up 60 KLPD unit
and for Board had issued consent on 15.05.2002. In 2008, Board had issued a
combined/amalgamated consent for above said two units (32 KLPD+60 KLPD)

quantifying to 92 KLPD.

MoEF & CC issued Terms of Reference (ToR) vide letter F. No. IA-J-
11011/251/2021-1A-11(1) dated 08.12.2021 (Annexure-VIIl) in response to on line
proposal no. IA/MH/IND2/215302/2021 dated 30.07.2021 for Terms of
Reference (ToR) to MoEF &CC for proposed expansion of distillery from 60 KLPD
to 240 KLPD, including additional condition that PP should obtain separate CTO
for both existing units (60 KLPD and 32 KLPD) in order to remove any ambiguity
on later date in case EC is decided to be granted for the proposed expansion

from 60 KLPD- 240 KLPD.

Public hearing for the expansion of distillery (from 60 KLPD to 240 KLPD) has
been convened on 17.02.2022 by Public Hearing Panel (Environment Public
Hearing Committee) constituted by Member Secretary, MPCB. The panel consist
of Chairman — Additional District Magistrate, Member- RO, MPCB, Nashik and
Member Convener- SRO, MPCB, Ahmednagar. Minutes of meeting sent to MoEF
&CC on 10.03.2022 from HO MPCB, Mumbai. EC is yet to be received by the

Distillery.
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3.6

3.7

3.8

The industry has obtained Consent to Establish (CTE) for the expansion 148
KLPD vide letter no. RED/LS.I (R60) No:-FormatllO/CAC/UAN No.
MPCBCONSENT- 0000116637/CE/2203001269 Date: 24/03/2022 (Annexure-IX)
with validity up to commissioning of the unit or up to 5 year whichever is
earlier. It is mentioned in the aforesaid CTE that the applicant should not take

any effective steps for implementation of the project before obtaining

Environmental Clearance as per EIA Notification 2006 and amendments thereto.

Recently, MPCB issued CTO dated 30.08.2022 for 60 KLPD distillery in view of
submission made by the industry that the industry shall dismantle 32 KLPD
distillery unit as per the resolution dated 30.05.2022. The copy of the CTO is

attached as Annexure-X.

The industry has provided yearly data for the production of Rectified Spirit
jointly by Dy production Manager of the industry and Sub-Inspector,'State

Excise, Pravaranagar SSK Ltd, Ta- Rahata, Dist- Ahmednagar (Annexure-XI).

Note- # considering operation of the industry 270 days per year as per condition

mentioned in the CTO.

Production AVErage
Sr. No. Year production per
| (per year) day?
1 12016-2017 15777413 _ 58.43
2 2017-2018 13901853 51.48
3 2018-2019 25256288 93.54
4 2019-2020 16014714 58.31
5 2020-2021 15821219 58.59
6 |2021-2022 20097730 7443




4.0

4.1

4.2

STATUS OF COMPLIANCE OF ENVIRONMENTAL AND SAFETY
NORMS AND ASCERTAIN WHETHER THE UNIT IS REQUIRED TO AND
FOLLOWING ZERO LIQUID DISCHARGE (ZLD) NORMS FOR THE
SPENT WASH

As per CTO dated 30.01.2020 issued by MPCB (Annexure-V), under Terms &
Conditions for compliance of Water Pollution Control, 1 (B) Conditions for trade
effluent, the industry is required to follow Zero Liquid Discharge (ZLD) condition

and no waste/treated water should be discharged outside the premises.

Distillery effluent i.e. spent wash generated is 700- 720 m?/day as informed by
the unit (as per CTO-720 m3/day). The industry has broadly provided Bio-
digesters, Reverse Osmosis (RO) Plant, Multiple Effect Evaporator (MEE) (5
stage) and Bio-Composting (11 Acres of Land) for the treatment of effluent i.e.

Spent Wash to achieve ZLD condition.

The industry has provided raw spent wash collection pits (2 nos.), four Bio-
digesters (02 Nos.- 9200 m?*capacity each and 02 Nos.- 6300 m? capacity each)-
bio-gas used in the nearby adjacent co-gen power plant- M/s Pravara
Renewable Energy Ltd, Seven Lagoons for storage of spent wash provided and
out of 7 lagoons, 5 were unlined lagoon and 02 were lined (HDPE) lagoons.
Yeast Sludge, Spent wash/bio-digested spent wash stored in these lagoons. Bio-
digested spent wash is fed in RO plant consisting of (Flash Mixer, Clarifier 1 & 2,
Sand Filters, Cartridge Filters, and three—Stage Plate Tube RO-PTRO (800 CMD)).
Permeate from RO Plant is collected in Permeate Tank which is further used in
Utility Section (cooling tower etc) and reject is fed to MEE (5 effect/stage, 400
CMD). The condensate from MEE is collected in storage pit and further used for
Utility (cooling tower etc), distillery fermenter dilution purpose and gardening,

as informed. Concentrate of spent wash from MEE is used for Bio-composting
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4.3

5.0

5.1

on 11 Acers of land along with press-mud, waste bagasse etc. The compost yard
is having impervious cement lining with leachate collection sumps. Web camera
and flow meter have also been provided. Machine (capacity of handling 375
MT/hr of solid material) for overturning the hips the compost is provided which
is purchased from M/s. Enviro Energy System Limited (Sartime Horlogical Pvt.
Ltd.). The details of bio-digesters, lagoons, RO, MEE, Bio-composting etc as
provided by the industry is provided in Annexure-Xll. The photographs are

provided at Annexure-IV.

The distillery unit was not in operation as molasses generating sugar industry
was not in operation due to non-crushing season. As per CTO condition (under
Terms & Conditions for compliance of Water Pollution Control, 3 (11), the
operation of distillery is restricted to 270 days in year that it would not operate
during rainy season. In this season, the distillery operated from November 2021
to Mid June 2022. RO Plant was operational for maintenance purpose. Press
mud used for Bio-composting was stored in composting yard and, also stored
on open land in the premises nearby the canal. The compost material was lying
in compost yard which was not found fully covered during the rainy season. The
bagging of compost was found in operation. There was no traces of discharge of
spent wash into nearby canal near lagoons and also into natural drain passing
nearby the industry and traversing towards River Pravara as observed during

the visit.

ACCIDENT OF BURSTING OF MOLASSES TANK ON 06.04.2016

CAUSE OF ACCIDENT, CONTRAVENTIONS AND REMEDIAL MEASURES-
As mentioned in Hon'ble NGT order dated 06.04.2022, the cause of accident,
contraventions and remedial measures based on the Report (dated 01.06.2016) of

Director, Industrial Safety (DISH)are reproduced as follows:-



“7. Cause of accident is mentioned as foliows:-

1.3) Cause of accident- From the accident spot, statement of workers &. verification of
records it reveals that, the tank was installed in the year 1989 having capacity of 4000MT &
at the time of accident, it was almost completely filled with molasses i.e.. 3928MT. Due to
summer season, the ambient temperature was also high & touched to 40-42 deg.cent. Also,
molasses has inherent property to ferment due to microorganisms present in it, resulting in
heat generation due to exothermic 'reaction & liberation of carbon di oxide gas. It again
gives use temperature of the tank & pressurized it due to trapped evolved gases. Also, the
common cooling arrangement provided ta the tank was not sufficient to cool the tank since
it was required almost 66hrs. (2.7 days) to cool the single tank & no records were
maintained in the factory for period of cooling given to particular tank. Hence, the
temperature of the tank increased drastically resulting in cyclic exothermic Millard reaction
with evolution of huge gases & trapping of-it in the tank causing- foaming of molasses. Due
to oging, of the tank, MS sides of tank could not withstand this pressure resulting in
separation of welding joints of the plates & bursted the tank releasing heavy flow the

molasses in surrounding area with catastrophic collapse of the tank & its dome.”

“8. Further report is also quoted below -

14} Contravention: The normal temperature of moldsses is. 3.8- 40deg.cent. - & in summer
season it may raise up to 45deg. Cent. Also, due to internal exothermic reaction its
temperature gets increased. Hence, a cooling arrangement is provided to the storage tanks
for making molasses temperature low; In this factory, a condensation coil formed by
concentric pipe in pipe structure is provided for cooling of molasses. Inner pipe of 4" dia.
carries molasses & outer pipe of 6" dia. Carries water. Molasses is romped out from bottom
of the tank circulated through the cooling coils & again it is pumped in the tank ot top side.
The flow of molasses & water is opposite to each other for effective cooling. The capacity of
molasses pump is 60MT/hr. This cooling system was common for bursted & its adjacent
tank. That merely at a time only one tank can be cooled. Also, from the capacity of pump it
reflects that, if cooling system 'is continuously started _ for a particular tank it would require
66hrs. (approx. 2.7days) to ‘circulate whole quantity of molasses resulting in cooling of the
tank. Thus by not providing the adequate cooling system to molasses storage tank causing
increase in inside pressure resulted in collapse of tank causing this fatal accident, the

provisions of ‘Sec. 7-A (2] (a) of Factories Act 1948 are contravened by the Occupier.
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5.2

15) The occupier may explain the reasons, if any, for the above irregularities within 7- days,
so as to why a legal action shall not be taken against them.

16) Occupier shall deposit the amount of compensation, in the Court of "Commissioner
Under Employees Compensation Act & Labour Court, Ahmednagar" and details shall be
submitted to my office within 7 days.

17) Remedial measures--To avoid such accidents following precautions shall be taken.

(a) Adequate & effective cooling arrangement shall be provided to the molasses tanks.

(b) Periodical maintenance of the storage tanks shall be carried out.

(c) Periodical testing & examination of tanks shall be carried out.

(d) Tanks should not be filled to the full capacity.

(e) Hourly temperature monitoring shall be carried out & foaming if any shall be observed.
18) Health and Safety policy of management towards the workers shall be displayed at
factory." Safety Audit" & Hazard identification and risk assessment, report for entire, plant /
process shall be carried out as per rules, and report shall be submitted along with the

compliance report of recommendations if any.”

ACTION TAKEN BY DIRECTOR INDUSTRIAL SAFETY AND HEALTH (DISH) -
Assistance Director Industrial Safety and Health, Ahmednagar filed a complaint
at Hon’ble Judicial Magistrate First Class (JMFC) Rahata against the industry. The
Hon’ble JMFC Rahata passed the following order dated 23/01/2020-

“1. The accused Popat Changdev Late patil is hereby convicted in respect of the
offense punishable under section 07 A (2) (a) punishable u/s. 92 of the
factory Act 1984, vide section 252 of the Criminal Procedure code, 1973.

2. Accused is hereby ordered to pay fine amount of Rs. 45000/~ and in default
to suffer simple imprisonment of 10 days.
(Pronounced in open Court.)”
The fine amount of Rs. 45000/~ has been deposited on 23.07.2020. Copy of the
order passed by Hon’ble JMFC, Rahata dated 23.01.2020 and copy of receipt of

deposit of fine is given at Annexure-XIIl.



5.3

531

5:3.2

5.3.3

534

5.3.5
5.3.6

SAFETY MEASURES ADOPTED BY THE INDUSTRY-

The Industry has provided five tanks for storage of molasses (Storage Capacity
of 03 Nos tanks 12000-Ton each & 02 Nos tanks 4000-Ton each) with cooling
system for control of temperature. Industry has also provided 01 No. of
molasses Tank for storages of molasses in the Sugar Factory unit.

In order to control this type of incident in future the molasses tank is filled up to
80% of its tank capacity (4000 m?) and remaining 20% is kept empty to control
of foam and overflow, as informed by the unit.

The sugar factory outlet molasses (45°C to 48°C) is passed through a zig-zag
water cooling system which reduces the temperature of the molasses to 35°C to
38°C.

There is recirculation of molasses and vertical water-cooling system to maintain
the molasses temperature up to 329C to 34°C. There is an external circular
round pipe cooling system from which cold water is sprayed on tank shell
externally in order to maintain molasses temperature throughout the
production period.

Industry measures and record temperature of the tank/molasses.

The industry has submitted the Safety Audit Report (dated 25.01.2021) to the
Director of Industrial Safety and Health (DISH), Ahmednagar.

The above safety measures including other provisions under Factory Act, 1948
/Maharashtra factory Act, 1963 and MSIHC Rules 1989 needs to be verified by
DISH.
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6.0 STATUS OF PAYMENT OF COMPENSATION TO THE HEIRS OF THE

DECEASED PERSONS AND TO THE INJURED PERSONS

Due to the incident, there is loss of 3 lives (Male) and total 9 persons (Male) have been
injured. The information of deceased and injured persons provided by Labour
Commissioner Ahmednagar vide letter 03.06.2022 & Industry where details including

name of person, age, salary etc., are provided as Annexure-XIV.

The details i.e. name, age and designation of deceased (03) and injured persons (09) in

the incident are provided as below in the Tables 04 and 05 respectively.

TABLE 04- DETAILS OF DECEASED PERSONS

;‘; Name of person (v':g‘:s) Designation
1 Shri. Vinod Dada Jhondhale 60 Dy. Chief Chemist
2 Shri. Balu Sampat Deore 58 Welder Il
3 Shri. Shashikant Bhikaji Pagare 56 Pumpman
TABLE 05 -DETAILS OF INJURED PERSON
Sr. Age 1 .
No Name of Injured Person (Veats) Designation
1 Shri. Shakil Aziz Shaikh 42 Welder
2 Shri. Vijay Haribhau Chechare 52 Fitter
3 Shri. Sandip Annasaheb Devkar 34 Labour (Welder)
4 | Shri. Navnath Annasaheb Vikhe 39 Astt. Engineer
5 [ Shri. Nilesh Changdeo Dhavane 36 Apprentice
6 | Shri. Rajesh Jagnath Maskare 42 Labour




7 | Shri. Mohan Jijaba Vadak 56 Chemist
Production
8 | Shri. Damodhar Madhayv sGadge 70
Manager
9 | Shri. Ramdas Chima Pawar 61 Labour

6.1 COMPENSATION TO INJURED PERSONS:
6.1.1 COMPENSATION PAID TO INJURED PERSONS

Injured persons were admitted to Dr. Vikhe Patil Memorial Hospital,
Ahmednagar and discharged from hospital after the treatment. Medical
expenses have been provided by Industry. A compensation of Rs. 25000 has
been given to the each injured person by the industry. The workers which were
temporary prior to the incident have been given a permanent job status by the
industry except for Sh. Rajesh Jagnath Maskare. The committee interacted with
injured persons during the visits which are working with the industry. They

informed that they were satisfied with the treatment and compensation.

6.1.2 COMPENSATION TO BE PAID TO THE INJURIED PERSONS
It has been directed by Hon’ble NGT in para 10 of the order dated 06.04.2022 in

this matter that.....”......The joint Committee may consider reports in respect of

similar incidents and orders of this Tribunal while giving its report.”

As per Hon’ble NGT order dated 18.12.2020 (para 15 & 16) in OA No. 274 of 2020
(news item published in Indian Express dated 23.11.2020 “Maharashtra: Two
Killed, eight injured in methane gas leak in sugar factory”) (related to fatal
Incident due to collapse of Bio-Digester at M/s Loknete Baburao Patil Agro

Industries Ltd., Dist Solapur Maharashtra) which are reproduced here, and also in

similar accident matters/orders of Hon’ble NGT-
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6.2
6.2.1

“15. “......6. ... we assess interim compensation for death to be 15 lacs each
(considering multiplier of around 16 and loss of earning of about one lac
a year, taking the minimum wage, apart from conventional sums), for
grievous injury Rs. 5 lac per person, for other injuries of persons
hospitalized Rs. 2.5 lac per person and for displacement at Rs. 25000/~
per person.”

16. Accordingly, the said scale needs to be applied to the present case. Final
compensation may be suggested by the Committee, including for
restoration of environment. The industrial unit may deposit appropriate

As mentioned above, Rs.5 lac in case of grievous injury and Rs. 2.5 lac in case of
other injury to be paid to injured (grievous/ minor injury) persons. Therefore, the
injured (grievous and minor) needs to get Rs. 5,00,000/- and Rs. 2,50,000/- as
interim compensations respectively, and based on the nature of

injury/disability certificate further compensation to be provided to them.

COMPENSATION TO DECEASED PERSON:

COMPENSATION PAID TO DECEASED PERSON

As per Employee’s Compensation Act 1923 & amendment vide Notification
5.0.1258 (E) dated 31/05/2010, the compensation to the deceased persons

have been calculated by the industry and are provided in the Table 05.

The compensation as per Employee’s Compensation Act 1923 & amendment
thereof, was deposited to the office of Labour Commissioner, Ahmednagar as
per order of Hon’ble Labour Court Ahmednagar, which was given to the kin of

the deceased person.

There is no compensation paid to the kin of deceased persons by the State

Government and by the Central Government.



TABLE 06 COMPENSATION AS PER EMPLOYEE’S COMPENSATION ACT 1923 &

AMENDMENT DATED 31.05.2010 THEREOF

[ | Fa_;:tor as per
Salary as per
Employee e
Sr. ) Notification
it Name Age Compensation dated
) Act-1923
2 #
3 Schedule IV * 31/0_5120
Sh. Vinod Dada
0 117.95 8000
_1 Jhondhale | o L . Bi D 000 o
g | SnBaluSampat || 124.70 8000
Deore " __ L
3 Si:Sashikant 56 131.95 8000
Bhikaji Pagare g el ol whEN N |
Note:

*as per Employee’s Compensation Act-1923, Schedule IV

Compensation

Amount

4,69,640

5,00,000

5,28,000

# as per Notification 5.0.1258 (E) dated 31/05/2010 Amount of wages to be

considered for calculation of compensation to workers under the Employee’s

Compensation Act 1923 was Rs 8,000.

Further, it is informed by the industry vide letter dated 30.08.2022 that son (Shri

Yogesh Shashikant Pagare) of Late Shri. Shashikant Bhikaji Pagare, is given permanent

employment in the Industry. Two sons of late Shri. Balu Sampat Deore were offered job

in the Industry. However, they declined the offer and now have settled abroad. Late

Shri Vinod Dada Jondhale did not have any children. However, his wife died after

receiving the compensation from the Industry,

6.2.2 COMPENSATION TO BE PAID TO DECEASED PERSON

6.2.2.1 COMPENSATION ASSESSMENT BY THE COMMITTEE FOR THE DECEASED

PERSONS

Three persons lost their lives and nine person sustained injuries due to the

unfortunate incident on 06.04.2016 due to collapse of the molasses tank. The
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committee referred Hon’ble Supreme Court Cases (Sarla Verma (supra),
National Insurance Company Ltd. v. Pranay Sethi, (2017) 16 SCC 680 etc) for
assessment of compensation in line with various accident matters dealt by
Hon'ble NGT (orders & committee reports), as it has been directed by Hon'ble
NGT in para 10 of the order dated 06.04.2022 in this matter (OA No. 143 of
2017) that.....”......The joint Committee may consider reports in respect of similar
incidents and orders of this Tribunal while giving its report.”

As per of order of Hon’ble NGT in O.A. No. 85/2020 (Earlier 0.A.No.22/2020
[WZ)] (Aryavart Foundation through its President v/s Yashashvi Rasayan Pvt. Ltd
&Anr) reads as: “..32. In view of frequent accidents resulting in deaths and
injuries, the Chief Secretaries of all the States/UTs may evolve a mechanism to
ensure that the companies dealing with hazardous substance must forthwith
pay compensation for deaths and injuries to the victims at least as per Workmen
Compensation Act, 1923 wherever applicable or the principle of restitution laid
down in Sarla Verma (supra), National Insurance Company Ltd. v. Pranay Sethi,
(2017) 16 SCC 680 to the victims either directly or through the District

Magistrate.”

COMPENSATION AS PER HON’BLE SUPREME COURT CASES
The committee referred following Hon’ble Supreme Court Cases for assessment
of compensation with different components, in line with various accident matters

dealt by Hon’ble NGT (orders & committee reports).

» Hon'ble Supreme Court of India, Sarla Verma & Ors vs Delhi Transport Corp.& Anr

on 15 April, 2009, Author: R.V.Raveendran, J Bench: R.V. Raveendran, J
Lokeshwar Singh Panta J, CIVIL APPELLATE JURISDICTION CIVIL APPEAL NO 3483
OF 2008(Arising out of SLP [C] N0.8648 of 2007
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» Supreme Court of India Amrit Bhanu Shali & Ors vs National Insurance Co. Ltd. &
Ors on 4 April, 2012 Author: J. Bench: G.S. Singhvi, Sudhansu Jyoti
Mukhopadhaya REPORTABLE IN THE SUPREME COURT OF INDIA CIVIL APPELLATE
JURISDICTION CIVIL APPEAL NO. 3397 OF 2012 (ARISING OUT OF SLP(C) NO.27751
OF 2011)

> Hon’ble Supreme Court of India, National Insurance Co. Ltd vs Pranay Sethion 31
October, 2017, Author: M. Dipak CJI, Bench-. CJI. (DipakMisra ) J. (A.K. Sikri ) J.
(A.M. Khanwilkar ) J. (Dr. D.Y. Chandrachud ) J. (Ashok Bhushan ) New Delhi; ,
CIVIL APPELALTE JURISDICTION SPECIAL LEAVE PETITION (CIVIL) NO. 25590 OF

2014 with other Civil Appeals & Special Leave Petitions

» Hon’ble Supreme Court of India, Sunita Tokasvs New Inda Insurance Co. Ltd. on
16 August, 2019 Author: Hon'Ble Ms. Malhotra, J Bench: Hon'Ble Ms, Malhotra g
Sanjiv Khanna, J, CIVIL APPELLATE JURISDICTION, CIVIL APPEAL NO. 6339 OF
2019(Arising out of SLP (Civil) No. 2859 of 2018)

® As per para 5 of Judgement in case- Hon’ble Supreme Court of India,
SunitaTokasvs New Inda Insurance Co. Ltd. on 16 August, 2019 Author:
Hon'BleMs.Malhotra,) Bench: Hon'BleMs. Malhotra J, Sanjiv Khanna, J, CIVIL
APPELLATE JURISDICTION, CIVIL APPEAL NO. 6339 OF 2019(Arising out of SLP
(Civil) No. 2859 of 2018)....5. In light of the aforesaid discussion, the

compensation awarded to the Appellants is being enhanced as follows:

Income | : 112,000/ Pm

Future Prospects T 4,800/ (i.e. 40% of the income) B
Deduction towards per&ﬁ! B | 50% " L . Ll
expenses

Total income i : | 8,400/ (i.e. 50% of12,000 +

L J 4,800)
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[ Multiplier Sl 25
Loss of future income ;| 18,14,400/ (i.e.8,400 x 12 x 18)
Loss bf love and affection 1:1 Rs. 2,00,000/
Loss of estate and fune._rc;gxp_enses : | Rs. 50,000/ B
Total Rs. 20,64,400/

The factors considered for assessment of compensation in the present case is

described as below.

Monthly salary/Income of the deceased person

Permanent employee- as per the information provided by District
Administration/Industry for Lab technician/helper -monthly salary or total
monthly wages as per information provided by Govt Labour Officer, Pune as per
Govt of Maharashtra, whichever is higher.

Addition to Income for Future prospects

We referred following paragraphs of National Insurance Co. Ltd vs Pranay Sethi
on 31 October, 2017 IN THE SUPREME COURT OF INDIA, CIVIL APPELALTE
JURISDICTION SPECIAL LEAVE PETITION (CIVIL) NO. 25590 OF 2014 National
Insurance Company Limited Petitioner(s) Versus Pranay Sethi and Ors.
Respondent(s).

61, In view of the aforesaid analysis, we proceed to record our conclusions: -

(i) The two-ludge Bench in Santosh Devi should have been well advised to refer
the matter to a larger Bench as it was taking a different view than what has
been stated in Sarla Verma, a judgment by a coordinate Bench. It is because a
coordinate Bench of the same strength cannot take a contrary view than what
has been held by another coordinate Bench.

(ii) As Rajesh has not taken note of the decision in Reshma Kumari, which was
delivered at earlier point of time, the decision in Rajesh is not a binding

precedent.



ii.

(iii) While determining the income, an addition of 50% of actual salary to the
income of the deceased towards future prospects, where the deceased had a
permanent job and was below the age of 40 years, should be made. The
addition should be 30%, if the age of the deceased was between 40 to 50
years. In case the deceased was between the age of 50 to 60 years, the
addition should be 15%. Actual salary should be read as actual salary less tax.
(iv) In case the deceased was self-employed or on a fixed salary, an addition of
40% of the established income should be the warranted where the deceased
was below the age of 40 years. An addition of 25% where the deceased was
between the age of 40 to 50 years and 10% where the deceased was between
the age of 50 to 60 years should be regarded as the necessary method of
computation. The established income means the income minus the tax
component.

(v) For determination of the multiplicand, the deduction for personal and living
expenses, the tribunals and the courts shall be guided by paragraphs 30 to 32 of
Sarla Verma which we have reproduced hereinbefore.

(vi) The selection of multiplier shall be as indicated in the Table in Sarla Verma

read with paragraph 42 of that judgment.

Deduction for personal and living expense

The committee has considered following criteria referring the judgement order
of Sarla Verma & Ors Vs. Delhi Transport Corporation & Anr., Para 14, “Having
considered several subsequent decisions of this court, we are of the view that
where the deceased was married, the deduction towards personal and living
expenses of the deceased, should be one-third (1/3rd) where the number of
dependent family members is 2 to 3, one-fourth (1/4 th) where the number of
dependent family members is 4 to 6, and one-fifth (1/5 th) where the number of
dependent family members exceed six” and paral5 “Where the deceased was a

bachelor and the claimants are the parents, the deduction follows a different
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principle. In regard to bachelors, normally, 50% is deducted as personal and
living expenses, because it is assumed that a bachelor would tend to spend more

”

on himself................. :

Multiplier

Multiplier considered as per para 44 of Judgment in the case- Hon’ble Supreme

Court of India, National Insurance Co. Ltd vsPranaySethi on 31 October, 2017,

Author: M. Dipak CJl, Bench-. CJI.(DipakMisra ) J. (A.K. Sikri ) J. (A.M. Khanwilkar

) J. (Dr. D.Y. Chandrachud) J. (Ashok Bhushan ) New Delhi; CIVIL APPELALTE

JURISDICTION SPECIAL LEAVE PETITION (CIVIL) NO. 25590 OF 2014 with other

Civil Appeals & Special Leave Petitions.

44, As far as the multiplier is concerned, the claims tribunal and the Courts
shall be guided by Step 2 that finds place in paragraph 19 of SarlaVerma
read with paragraph 42 of the said judgment. For the sake of
completeness, paragraph 42 is extracted below:-

42. We therefore hold that the multiplier to be used should be as mentioned
in Column (4) of the table above (prepared by applying Susamma
Thomas, Trilok Chandra and Charlie), which starts with an operative
multiplier of 18 (for the age groups of 15 to 20 and 21 to 25 years),
reduced by one unit for every five years, that is M-17 for 26 to 30 years,
M- 16 for 31 to 35 years, M-15 for 36 to 40 years, M-14 for 41 to 45
years, and M-13 for 46 to 50 years, then reduced by two units for every
five years, that is, M-11 for 51 to 55 years, M-9 for 56 to 60 years, M-7
for 61 to 65 years and M-5 for 66 to 70 years.

Loss of love and affection and loss of Estate and Funeral Expenses-

The committee considered the para 5 of latest judgement in case Sunita

Tokasvs New India Insurance Co. Ltd. on 16 August, 2019 out of four cases for

the Loss of love & affection Rs.2,00,000/- & loss of Estate & funeral Expenses-

Rs. 50,000/-
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COMPUTATION OF COMPENSATION-

(Income per month (considering the total monthly/daily wages applicable in the
state of Maharashtra, or income per month whichever is higher) + Income for
Future prospects — Deduction for personal and living expense) x 12 months =
Yearly compensation x Multiplier = Loss of Future Income + loss of love &

affection+ Loss of estate & funeral expenses= Total Compensation

Considering the above methodology and the information regarding deceased
person- name, age, salary etc from Assistant Labour Commissioner,
Ahmednagar & Industry (Annexure-XIV) and the committee assessed

compensation for the deceased persons which is provided as Annexure-XV.

6.2.2.2 Thus, compensation assessed by the committee as per Hon’ble SC cases and
compensation as per Employee’s Compensation Act which was deposited by the
industry to Labour Commissioner as per order of Hon’ble Labour Court and paid
to the kin of each deceased person are tabulated in following Table-07. The
committee recommended for the additional compensation to be paid to the

kin of deceased person which is mentioned in the Table-07.




216

95£'0L'T 95L'86'LT 000'82'S 95 | ieSeq ileyiyg ueyuseysys | ©
868'TZ'VT 868161 000°00°S 8S 3102 jedwes njeg "ys | Z
06922'CC 0092692 0r9°69'y 09 a|eypuoyr epeq pouIn "Ys T
v-8=2 g Y
(4ouolssIWWOo)
juawdpnr/siapio |
pred 1no) awaidns ajq,UoH {noqeT 1SSy YAnoih) .
aq 03 uonjesuadwo) 14'M 3333WWo Aq mﬂmﬂ_.uuud« EOMumm:MEEOU ady awepn ONI§
[EUORIPPY passasse uonesuadwo) eRigjei fad.¥e NasrpUl

ay1 Aq pied uoijesuadwo)

33LLIAIANOD 40 LNIINSSISSY ¥3d SY ANV HYOVYNAIWHY HINOISSININOD ¥NO8YT LSSV HONOYHL

AHLSNANI A8 1DV NOILYSNIdINOD S,3IA0TdING H3d SY SNOSH3Id 3S¥3D3A 40 NI OL AIvd NOILVSNIdINOD £L0-318V.L




7.0

7l

7.2

7.3

CONCLUSIONS-

The Distillery is required to follow Zero Liquid Discharge (ZLD) condition and no
waste/treated water should be discharged outside the premises as per Terms &
Conditions for compliance of Water Pollution Control, 1 (B) Conditions for trade
effluent of CTO dated 30.01.2020 issued by MPCB, for distillery (92 KLPD). The
CTO is valid up to 31.08.2022,

The industry has provided Bio-digesters, Reverse Osmosis (RO) Plant/System,
Multiple Effect Evaporator (MEE) (5 stage), Bio-Composting (11 Acres of Land)
for the treatment of effluent i.e. Spent Wash to achieve ZLD condition.
Permeate from RO System and Condensate from MEE is used for cooling tower,
distillery fermenter dilution purpose and gardening, as informed. However, the
treated effluent/spent wash needs to be used in the process as per condition in
CTO. Reject of RO is fed to MEE and concentrate of spent wash from MEE is

used for Bio-composting.

Industry made online application by the industry for the project of distillery
expansion from 60 KLPD to 240 KLPD. The proposal examined by the MOEF
&CC and it was found that the industry has established distillery in the year
1975 for manufacturing 30 KLPD Alcohol, again expansion was done from 30
KLPD to 60 KLPD. Further, expansion was carried out from 60 KLPD to 92 KLPD
in the year 2008 after EIA Notification was published in 2006. Subsequently,
CTO has been granted for 92 KLPD distillery and renewal has been granted vide
letter no. CONSENT-0000076545/CR-2001002024 dated 30th January, 2020 and
validity is granted up to 31.08.2022. Further, MoEF &CC requested MPCB vide
letter dated 17.06.2021 (Annexure-VI) to provide clarity on issuance of Consent
to Operate when the PP was carrying expansion from 60 KLPD to 92 KLPD in

2008 after publishing of EIA Notification, 2006 according to which the project
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7.4

7.5

7.6

falls under preview of EC. As per EIA Notification, 2006 EC has to be obtained

from MoEF & CC before commencing operations and issuance of CTO.

In reply to aforesaid letter from MoEF & CC, MPCB made communication dated
21.06.2021 (Annexure-VIl) informed that, the Proponent has set up unit of 15
KLPD in 1970 which were expanded to 32 KLPD in 1975 prior to EIA Notification
2006. Again, PP had set up 60 KLPD unit and for Board had issued consent on
15.05.2002. In 2008, Board had issued a combined/amalgamated consent for
above said two units (32 KLPD+60 KLPD) quantifying to 92 KLPD.

MoEF & CC issued Terms of Reference (ToR) vide letter dated 08.12.2021
(Annexure-VIIl) in response to on line proposal dated 30.07.2021 for Terms of
Reference (ToR) to MoEF &CC for proposed expansion of distillery from 60 KLPD
to 240 KLPD, including additional conditions that PP should obtain separate CTO
for both existing units (60 KLPD and 32 KLPD) in order to remove any ambiguity
on later date in case EC is decided to be granted for the proposed expansion

from 60 KLPD- 240 KLPD.

Recently, obtained Consent to Establish (CTE) dated 24/03/2022 for the
expansion 148 KLPD. Public hearing for the expansion of distillery (from 60 KLPD
to 240 KLPD) has been convened on 17.02.2022 by Public Hearing Panel
(Environment Public Hearing Committee) constituted by Member Secretary,
MPCB. The panel consist of Chairman — Additional District Magistrate, Member-
RO, MPCB, Nashik and Member Convener- SRO, MPCB, Ahmednagar. Minutes
of meeting sent to MoEF &CC on 10.03.2022. EC is yet to be received by the

Distillery.

Industry has applied for EC for the expansion from 60 KLPD to 240 KLPD and
MoEF &CC has issued ToR with additional condition that PP should obtain

separate CTO for both existing units (60 KLPD and 32 KLPD) and accordingly, the



7.7

7.8

79

industry has applied for CTO to MPCB for 60 KLPD distillery and inform that they
would dismantle 32 KLPD distillery, as per resolution passed by the industry.
MPCB has recently issued the CTO for distillery i.e. 60 KLPD along with other

products.

Industry has taken measures towards safety for molasses tanks and submitted
Safety Audit Report to DISH such as a) 80% molasses store in tank and 20%
empty space to control of foam and overflow b) zigzag water-cooling system c)
recording of temperature. The above safety measures including other provisions
under Factory Act, 1948 /Maharashtra factory Act, 1963 and MSIHC Rules 1989

needs to be verified by DISH.

The distillery unit was not in operation as molasses generating sugar industry
was not in operation due to non-crushing season. As per CTO condition (under
Terms & Conditions for compliance of Water Pollution Control, 3 (11), the
operation of distillery is restricted to 270 days in year that it would not operate
during rainy season. Press mud used for Bio-composting was stored in
composting yard and, also stored on open land in the premises nearby the
canal. The compost material was lying in compost yard which was not found
fully covered during the rainy season. The bagging of compost was found in
operation. There was no traces of discharge of spent wash into nearby canal
near lagoons and also into natural drain passing nearby the industry and

traversing towards River Pravara, as observed during the visit.

The Applicant showed the committee members, spent wash discharged on land
near Sayali Motel, Khadakmal, Tambhere on Kolhar- Tambhere road. It is
informed by the worker and Owner of Sayali Motel on mobile that unknown
tanker has discharged spent wash might be on 04.07.2022. The Applicant
alleged that aforesaid industry has discharged spent wash though tankers and
provided photos/videos of tankers involved in such illegal activities, but not

during the discharge. A complaint has been filed by SRO, MPCB, Ahmednagar in
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7.10

7.11

Rahuri Police Station, Taluka Rahuri District Ahmednagar and Dy RTO
Shrirampur, Taluka Shrirampur District Ahmednagar mentioning registration
number of Tanker (based on the video provided by the Applicant) requesting to
take appropriate action and provide the report to SRO, MPCB, Ahmednagar.
After identifying the culprit industry, MPCB needs to take appropriate action
against the culprit industry. Till the time, MPCB needs to arrange for the lifting

of spent wash and remediation of site.

The committee members interacted with stakeholders- industry
representatives, injured persons due to accident (on 06.04.2016) of molasses
tank, at the industry. Industry provided medical expenses along with a
compensation of Rs, 25000 to the each injured person. The eight injured person
are presently working in the factory as employees and mentioned their
satisfaction towards medical treatment and paid compensation. One injured
person died due to natural death (heart attack) latter, and his son is now

working in the industry.

Regarding compensation to deceased persons, the compensation as per
Employee’s Compensation Act 1923 & amendment thereof, was deposited by
the industry to the office of Labour Commissioner, Ahmednagar as per order of
Hon’ble Labour Court Ahmednagar, which was further given to the kin of the

deceased person (as shown in para 6.2.1 Table-06, also Annexure-XIV).

Further, it is informed by the industry vide letter dated 30.08.2022 that son
(Shri Yogesh Shashikant Pagare) of Late Shri. Shashikant Bhikaji Pagare, is given
permanent employment in the Industry. Two sons of late Shri. Balu Sampat
Deore were offered job in the Industry. However, they declined the offer and
now have settled abroad. Late Shri Vinod Dada Jondhale did not have any
children. However, his wife died after receiving the compensation from the

Industry.



8.0

As directed by Hon’ble NGT in para 10 of the order dated 06.04.2022 in this
matter that.....”....The joint Committee may consider reports in respect of
similar incidents and orders of this Tribunal while giving its report.” the
committee assessed compensation based on various orders/judgment of
Hon’ble Supreme Court Cases as per various Hon’ble NGT orders and
Committee reports on accident matters. It is observed that assessed
compensation is more than the compensation paid by the Industry through
Labour Commissioner which was calculated based on Worksman Compensation
Act 1923 and amendment thereof. Therefore, the committee recommended for
the additional compensation to be paid to the kin of deceased person which is
mentioned in the para 6.2.2, Table-07 through District administration. Also, the
injured (grievous and minor) needs to get Rs. 5,00,000/- and Rs. 2,50,000/- as
interim compensations respectively, and based on the nature of injury/disability

certificate, further compensation to be provided to them.

RECOMMENDATIONS -

Based on the above, following recommendations are made-

8.1

8.1

Industry has applied for EC for the expansion from 60 KLPD to 240 KLPD and
MoEF &CC has issued ToR with additional condition that PP should obtain
separate CTO for both existing units (60 KLPD and 32 KLPD) and accordingly, the
industry has applied for CTO to MPCB for 60 KLPD distillery and inform that they
would dismantle 32 KLPD distillery, as per resolution passed by the industry.
MPCB has recently issued the CTO for distillery i.e. 60 KLPIj along with other
products. The industry shall inform the progress report for dismantling of 32
KLPD distillery to MPCB and concerned authorities. The industry shall not make
production more than 60 KLPD before obtaining EC as per proposed expansion
i.e. 60 KLPD to 240 KLPD which is under process at MoEF & CC.

MPCB make take appropriate action for the storage of spent wash/bio-digested

spent wash in unlined lagoon.
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8.2

8.3

8.4

8.5

Industry should dismantled unlined lagoons at the earliest and groundwater
monitoring around the unlined lagoons may be carry out to check
contamination, if any. Proper storage arrangement area for yeast sludge, press

mud shall be provided.

Police and RTO Department shall identify the culprit tanker/industry who has
illegally discharged spent wash on land near Kolhar- Tambhere road. MPCB shall
further take necessary action against the culprit industry. Till the time, MPCB

may arrange for the lifting of spent wash and remediation of site.

Safety measures including other provisions under Factory Act, 1948

/Maharashtra factory Act, 1963 and MSIHC Rules 1989 may be verified by DISH.

The additional compensation amount to be paid has been assessed by the
committee and given in para 6.2.2, Table-07 above which may be paid to the
kin of deceased persons by the industry through District Administration.
Compensation to the injured persons may also be given as per orders of Hon’ble
NGT in different industrial accident cases i.e. grievous injury Rs. 5,00,000/- and
minor injury Rs. 2,50,000/- as only Rs. 25000/- given to the each injured persons

with medical expenses.

’ P

begtith AN

Shri Chandrakant Shinde Shri. Pratik Bharne Dr. Rajendra Bhosale

Sub Regional Officer, Scientist ‘E’, CPCB, District Magistrate,
MPCB, Ahmednagar RD, Pune Ahmednagar

_'-‘\

>



"Armex —25'31

Item No. 01 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Application No. 143/2017(WZ)
Kushabapu Pawar & Anr. Applicant(s)
Versus
Padmashree Dr. Viththalrao Vikhe Patil
Sahakari Sakhar Karkhana & Ors. Respondent(s)

Date of hearing: 06.04.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Kaushik Kulkarni, Advocate
Respondent(s): Asim Sarode, Advocate for R-1
Vilas Jadhav, Advocate for MPCB
Aniruddha 8. Kulkarni, Advocate for CPCB

ORDER

i Grievance in this application is against violation of environmental
norms in the operation of sugar industry by Respondent No.l -
Padmashree Dr. Vithalarao Vikhe Patil Sahakari Sakhar Karkhana,
Prayaranagar, Tal. Rahata, Distt. Ahmednagar, Maharashtra. According
to the applicants, the unit is discharging spent wash on land resulting in
damage to the agriculture. It is operating without valid consent and also
violating norm of zero spent wash discharge. The applicant has relied
upon photographs and letter of the State PCB to the unit observing

disposal of oil and spent wash against the norms. It has been brought
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out later by the applicant by way of rejoinder that on 6.4.2016 some

people died and others were injured due to violation of safety norms.

2. The application was first considered on 18.08.2017. The Tribunal
admitted the application and issued notice to the Project Proponent (PP)
as well as the State PCB. The PP filed its reply disputing the violations.
The State PCB stated that there is need to take proper measures for
spent wash collection treatment, storage and disposal such as
construction of pucca lagoons in place of earthen lagoons, to avoid any

ground water contamination.

3. Vide order dated 08.11.2017, the Tribunal directed a joint
Committee of the CPCB and State PCB to make assessment of the
damage. The Committee, however, did not find any damage. In its
additional affidavit filed on 28.07.2021, the State PCB mentioned that
discharge of coloured effluent from the unit was seen at the time of visit
by the official of the State PCB on 06.02.2020 and on that basis,
compensation of Rs. 1.5 lakh was assessed vide order dated 20.02.2020

which was duly paid by the PP,

4. The applicant has filed a rejoinder affidavit dated 30.01.2019 to
reiterate the allegation of violations by the unit resulting in damage to
the agricultural land. It is also mentioned that three persons have died
and several persons got injured on account of bursting of the tank of the

unit resulting in heavy flow of molasses.

5. We have heard learned counsel for the parties.

6. Learned counsel for the applicant has drawn our attention to
report dated 01.06.2016 of the Director, Industrial Safety (Annexure-N to

the rejoinder affidavit) about the accident dated 06.04.2016 by bursting



of tank resulting in heavy flow of molasses. Three persons - Vinod

Jondhle, Shashikant Bhikaji Pagare and Balu Sampat Devare were

declared dead while others were injured. Details of affected person are as

follows:-

Sr. Name Post Dept. Shift Age | Residence Nature of
No. (Yrs.) injury
1 | Shri. Vinod Dy. Chief | Factory | General| 61 | Nimgaon Jali|Fatal
Dada Jondhle Chemist.
(Death).
2 | 8hri, Damodhar | Production | Factory General 63 | Rahuri Rib
Madhav Manager fracture.
Ghadage and head
injury

3 | Shri. Ramdas. Labour Distillery | 4-12 56 | Nimgaon Jali| Left leg &
chima Pawar right hand

fracture

4 | Shri. Shashikant | Pumpman | Factory | General| 56 |Loni Fatal
Bhikaji budruk
Pagare,(Death)

5 | Shri. Balu Welder Distillery | General 58 | Pravaranagar|Fatal
Sampat
Devare, (Death)

6 | SM. Vijay Fitter Factory |4-12 Both hand
Haribhau 45 [Lohagaon Fracture
Chechare and injury

7 | Shri. Shakil Ajij | Welder Factory |General 30 |Pravaranagar | Collar bone
Shaikh Fracture

and both
leg injury

8 | Shri. Sandip Labour Factory |General 32 [Kolhar Rib
Annasaheb Fracture,
Devkar head injury

& leg burn
9 | Shri. Mohan Chemist Distillery |General 49 [Nimgaon Jali | Left leg
Jijaba Vadak & finger
fracture
10 | Shri. Nilesh Apprentice | Factory |General 30 [Loni Coller bone,
Changdeo left hand -
Dhavane and vest
bone
fracture
11 | Shri. Navnath Asstt. Factory |4-12 32 |Loni Left leg
Annasaheb Vikhe | engineer injured
12 | Shri.Rajesh Labour Distillery |General 37 |[Babhaleshwar| Minor injury
Jagannath to both lees.
Makasare
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Cause of accident is mentioned as follows:-

“1.3) Cause of accident- From the accident spot, statement of

workers &. verification of records it reveals that, the tank was
installed in the year 1989 having capacity of 4000MT & at the
time of accident, it was almost completely filled with molasses
i.e.. 3928MT. Due to summer season, the ambient temperature
was also high & touched to 40-42 deg.cent. Also, molasses
has inherent property to ferment due to microorganisms
present in it, resulting in heat generation due to exothermic
'reaction & liberation of carbon di oxide gas. It again gives use
temperature of the tank & pressurized it due to trapped
evolved gases. Also, the common cooling arrangement
provided to the tank was not sufficient to cool the tank
since it was required almost 66hrs. (2.7 days) to cool
the single tank & no records were maintained in the
factory for period of cooling given to particular tank.
Hence, the temperature of the tank increased
drastically resulting in cyclic exothermic Millard
reaction with evolution of huge gases & trapping of-it
in the tank causing- foaming of molasses. Due to aging,
of the tank, MS sides of tank could not withstand this
pressure resulting in separation of welding joints of the
plates & bursted the tank releasing heavy flow the
molasses in surrounding area with catastrophic
collapse of the tank & its dome.”

Further report is also quoted below:-

“14) Contravention: The normal temperature of molasses is. 3.8-

40deg.cent. - & in summer season it may raise up to 45deg.
Cent. Also, due to internal exothermic reaction its temperature
gets increased. Hence, a cooling arrangement is provided to
the storage tanks for making molasses temperature low: In
this factory, a condensation coil formed by concentric pipe in
pipe structure is provided for cooling of molasses. Inner pipe of
4" dia. carries molasses & outer pipe of 6" dia. Carries water.
Molasses is romped out from bottom of the tank circulated
through the cooling coils & again it is pumped in the tank at
top side. The flow of molasses & water is opposite to each
other for effective cooling. The capacity of molasses pump is
60MT/ hr. This cooling system was common for bursted & its
adjacent tank. That merely at a time only one tank can be
cooled. Also, from the capacity of pump it reflects that, if
cooling system 'is continuously started_ for a particular tank it
would require 66hrs. (approx. 2.7days) to ‘circulate whole
quantity of molasses resulting in cooling of the tank. Thus by
not providing the adequate cooling system to molasses
storage tank causing increase in inside pressure
resulted in collapse of tank causing this fatal accident,
the provisions of 'Sec. 7-A (2) (a) of Factories Act 1948
are contravened by the Occupier.



15) The occupier may explain the reasons, if any, for the above
irregularities within 7- days, so as to why a legal action shall
not be taken against them.

16) Occupier shall deposit the amount of compensation, in
the Court of '"Commissioner Under Employees
Compensation Act & Labour Court, Ahmednagar’ and
details shall be submitted to my office within 7 days.

17) Remedial measures-To avoid such accidents following
precautions shall be taken.

(a) Adequate & effective cooling arrangement shall be
provided to the molasses tanks.

(b)  Periodical maintenance of the storage tanks shall
be carried out.

(c) Periodical testing & examination of tanks shall be
carried out.

(d) Tanks should not be filled to the full capacity.

(e) Hourly temperature monitoring shall be carried
out & foaming if any shall be observed.

18) Health and Safety policy of management towards the workers
shall be displayed at factory." Safety Audit" & Hazard
identification and risk assessment, report for entire, plant /
process shall be carried out as per rules, and report shall be
submitted along with the compliance report of
recommendations if any.”

9. It is not clear whether the heirs of the deceased and the injured
have been given any compensation which has to be paid on principle of
absolute liability laid down inter alia in MC Mehta (1987) 1 SCC 395. The
unit has also to ensure that such failures do not recur and safety
measures are duly adopted.

10. Accordingly, we constitute a joint Committee of the CPCB, State
PCB and the District Magistrate Ahmednagar to undertake visit to the
site, interact with the stakeholders including the PP and ascertain status
of compliance of environmental and safety norms and also status of
payment of compensation to the heirs of the deceased and to the injured
and to furnish a report to this Tribunal. In particular, it may be

ascertained whether the unit is required to and following Zero Liquid

Discharge (ZLD) norms for the spent wash. The joint Committee may
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consider reports in respect of similar incidents and orders of this
Tribunal while giving its report. The report may be filed within two
months by email at ngt-pune@gov.in for further consideration. The unit
may also ensure that there is no discharge of spent wash in future on the
agricultural land in violation of consent conditions which may be

overseen by the State PCB.

List for further consideration on 15.07.2022.

A copy of this order be forwarded to the CPCB, State PCB and the

District Magistrate Ahmednagar by email for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Prof. A. Senthil Vel, EM

Dr. Vijay Kulkarni, EM

Dr. Afroz Ahmad, EM

April 06, 2022
Application No. 143/2017(W2)
AB



229
HERTS YWl fHe=0T Hes, v
37 - WIS SHATerd, STEHEAR
LR T e e s

OR¥R-RYEY0LUR qiEel e, BT . 39 3,
é’-ﬁﬁ - sroahmednagar@mpcb.gov.in il T il %%ﬁ' T S, m,

armﬁ§5rf% Tty EIRTR — ¥R¥00R,
36, AN.AH/ZIHLTE/ 320 /2 02, G« 900 fo¢/R0RR.
fd,
3u-wTef¥Tes uRas TNy,
3T WY1 UREe SEted, SR,

1. SR, &1, s,

oo :- UH. Tr.-24 ST, ¥ 3RR AT EhTA STPHaqul SHSTeR W FivT Sheise.
TeH ;- FHIACRI Ui STEaTe f2. 2¢/019/03R.
e,
IR Wiy famarag a1, A it wam, T4t Keet aaEEier aimae . 2¥3/0%0 =

f&. o&/0¥/R0RR TS(IeAT SRV TRl Wi HEediHT €. 2¢/o9/03R TS THFRER . IR
. T, 9. sTeue=T A% rgelt Hieet, hiveR - iR TS, WeHHAS, A, AT TEd, . SR 3
TEATATTE W I19T 378TST 26-2¢ TSHIay TTohat STedrd Srafaet. Bidet Hefiet ShATR o Bieet HIeiheit
AR WU WY STEAT 37ETS {2, 0% /019/R033 TS WeHT T o I Fedet W ST 2Tehet
ferSten qraae STaeT e H9Y U, U9~y S, Y322 ue e ane.

T STqoTy faedt P, WET FeeAT AU SIUTHTRG U, US.-RY ST, F. ¥3R2 I T
<A o WIS AieaTaad! Gqot Hifgdt a7 Haierard diehles TefavaTe aTet.

iy
I9-NRRTER AHR],

.y, de5, EaeAT.

e : o] SHTO,
v HifEaes |IEY ;- |1, Weies AR 1., 7 0w, .




230 HERTE UEHUT (Ha0T HEs,
- 3 - R FTTeT, FEHTAR
HH A I ERTA, - e TITeETeTS Fot SATIR e,
0R¥Q-R¥\90LUR afeel JeTe, BleT . 29 3,
‘s‘-ﬁﬁ - sroahmednagar@mpch.gov.in e i 18 i TEE% e Sded, Eﬁ?ﬂ,

h\ | /4
ssmﬁi"ﬁa-[ an-q-a- ﬂﬁi?-'l"’ W =9 ‘6’23003.
S, AN /BSR4 & /209, i : Ilo Joe/303R.
TROTGH - ¢
wfd,
TreirE Fdiee,
Ui R T,

. g, M. sEmeATR.

fawa:- wm. we.-qy ST, w322 A1 TR SATYHAUT ITSATER T 19T ZThetaTed.
Ty - Q) FETAIH TR TEETH 18, 2¢/0w/303R,
R) IT AT U AL, A.0..5./3.9.51.378/293/033, &, 83/019/303R.

wieg,
I Heig fawar=d @1, wdia gfig ware, ot ol aiaweler aitaet . L¥3/0%s =T

f&. o&/0%/R03R TsTeAT RIS eI Wik T 5. 3¢/0le/03R ST THRER . JETERS
FIEY YR FreaT GHAT HRGET SRiet TR TEvTt Shefl, UTEvi S0 dshReR Tt 50T, T,
. Ugd, 1. SHeR 39 WE Hied, HieeR — A s, @eddIe, aiHe, 1. TEd, 9. sEHeTR
A% AT T 9 AT RE-2¢ TBATEK el WA G, ideT Heiel AR d Bidel
AT GUEHIER T TTET ST 35T 1. 0% /0\9/R03R TS THT AT Shi 3% ediel W JiT
e o feaien Sraaen S7aaT dme Ha) U, T9.-QY 3151, %382 reare Feeimy armet,

TR T FEAAT SEH STTAVITHTR TEhId TTahs A o HRIATE] o sheled] Hraemedm

[ EATA IT HIECTIT TISaTa.
m%ﬁf.
(Esehia 4. B1%)
Iu-ure e 2ifuen,
Au.1. iee, BHETR.
WS : et JHIOT,

T AR ATs Y (- HI. R HiusR! 7.9, qge, A,



HERT YEWOT fsrr Hew, e 53y
= 37 - WRRTH HH, SEHEAT

B TEEA, - —— Eﬁaﬁm’s‘gﬁmmrﬁw
0R¥R-3¥V0LUR | TTEeT AT, BT . 39 3,
-9 - sroahmednagar@mpcb.gov.in ‘\==;' fe=. @?{m, Fﬁ_&‘?f,

ssmﬁm mmﬂs W— szooa.
S5, HAHA B HA/A03 )R 032, feiw . 9€ Jog/R0RR,

i,

et fdieres,

Ui R TR,

. T, . e
oo T, T.-q4 ST, %328 A1 S SHTuHayol STee |2 ai Zhaiae.
TR - FEEH TR STEaT &, 2¢/0\0/033.

Teiea,
SRR Geioy favar=d A1, UG gid waE, Fai Kool gideere Qs &, L¥3/029 &1

f&. o&/0%/3033 TisteaT SRR TSI Wi FERHT 2. 2¢/0\9/033 st FHRER 4. TRTER
P GaR FieAT GHe HREM] Sleiiel GERTE! Tevil SHefl. Tavi S ThReR FHT gat, a8,
. gl . seueR 3% SrEel e, Fieer — R TS, TeHHe, dieR, a1, TEd, M. SEeeR
Y TR We 9T T &-2¢ TSR 2Thel HedTd raEfaet. 2eT WHiel SR § gl
HIETRIRN SUEHISR | HTHET ST AT 0¥ /o\9/R073 sl UHT 73T T 39 Tedel We &ty
Zerer feeSiaTt SrEae ST TATe R UH, US4 &, %322 ST FRviE 3T,
FRISEE GO STET A1 SR TaarEr.

Rl —

(Sisrepicl 7. Bre)
39-We YT AR,
7., e, sEueT.
Hied : ST THTOY,
T e e WIEY :- HY. i sifuerl 7.3/ vew, s,




23_2 —~qveot ST . te|o|as
. Wl W W ,ﬁr%ﬁ%—f |

SREI ORI F 43| es\d  AAT .
oclotlsorn. Nchar ERATERT VET
afd  wwaEt %, 1eloslzom Rk
NG o Wcﬂbl\ea“ LNa™, ~ETC e
N waE] ST ARad) U 39y
qEiaET KGR THAT W
r\m< 3 7@% “%l‘ FTaqaqQANC %’

<At We%’ —ﬁr&tr “%—c\f[ ru.m 413;
SEES ] “d—r\\é—il"—(. ar -e\g\ 'Eér RE A

B S BT (e~ THRNET T
e TR, e WEE SR
g ¥teAr e Tl =C ¥ v «QMJ/: ]
Al s 4 \oa|noan_ e B
RGEIGHE '6_34— Dl = k= e = L

1 vl
—a‘l%f_ Q—\HwH AT A _ ""3'«13%‘ gl
m@?\n\* fib\u(?r‘ V([}cTu‘\W T_n%r g—qﬁ"*

AR TECTT @l %ﬂ;{fﬂ‘

o\ww AEr-I  EERAEIYC T | T
MH-1S 2T 43 ~oreey ‘%UW%
: b
(s @SR ( FEie R@D

. GF . TN Y.
ﬂ—'ﬁ-ﬁ.“&g.@?‘w T.gf. o, H



—quet T e egs

. <xhy Ry warg , T Red-
SR W T s e AT T
oélotlao. e EemER- WE
'ﬂ&m W*ﬁF‘PT 5 3 1&\os|zown '%RHOY_'
T m@\cﬂm gue@) ERC

me RGN 'ﬁ‘ ig%r
'ﬁﬁa‘%ﬁ" . ?\-E'% ‘%‘ ‘ETAW»T” %—‘
e -:f@r —eﬁﬁr (L~\g “EZHET _\%
sty @b, Fewr v e
CRER s BRI AT —&-‘Muf AN
A} ﬁ_‘ 4 eafnon Aot BIT
d*:(o% ?4\:‘4 qua{ 4-\47_ I
'-ds:i?o{ mawu AT ri:\\f! g TgIAT

o\&Ls‘Hl G\Aa) ad]l "oy
MH-1S 203 4zl W}‘ *%%ﬂum "'s;%‘
g
(—ﬁm 1%%) ¢ Sz ReD

- T . =LY
9.8 b Tg . e, g







" Annek

23

MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 0253-2362820

Fax : 0253-2365161

Email :sonashiklab@mpcb.gov.in
Website : http://mpcb.gov.in

_—
MAHARASHTIEA
—

“uy”
“Your Service is our Duty”

Regional Laboratory

Maharashtra Pollution Control Board,
Ist floor-Udyog Bhavan, Rathi Chowk,
Near IT1, Trimbak Road, Satpur
MIDC, NASHIK- 422 007.

Repot Outward No.: MPCB/RL-Nashik/Environment/22-23/07/43

Date: 29/07/2022 12:50 PM

Analysis Report-Water (Environment)

Client/Industry/location Name & Address

Near Hotel Sayali Motel, Kolhar- Tambhere Road, Tal. Rahuri, Dist. Ahmednagar

Sample Details

Field Sample ID :

BR-0016827

Laboratory Sample Code :

MPCB/RL-Nashik/ENV/22-23/53

Sample Details (Water/Air/HW) :

Water

Sample Volume Received :

Sample Collected By :

FO-Ahmednagar(Shri Pramod Doke) (SRO-Ahmednagar)

~ T

5]

Seal No. : 269
Type of Industry / Location details :
Sample Collected On : Jul 18 2022 05:00:00:000PM
Sr.No Parameter Result Unit Method of analysis
[ pH 5.7
2 Total Dissolved Solids(TDS) 2938.0 mg/l
3 Suspended Solids ( 8S ) 613.0 mg/l
4 Biochemicaaé%ﬁﬁcn Demand 2600.0 mg/|
5 Chloride 1499.54 mg/l
6 Chemical &\85311 Demand 6240.0 mg/l
7 Sulphate 330.00 mg/|
Report Type: final
Report generated on: 2022-07-29 12:50:09
Compiled & Approved by: Shantilal Nagare
Reviewed on Date: 29/07/2022 12:50 PM
Reviewed by: Shantilal Nagare @ Sam P‘ & Co\lecte (4
: © Morel Whhad —
Nea € Hot ¢ Qa-Tah Mot ;

Tambhete &d

2 FT""" = k’ah\-’l "é‘ ’

Dist—  Ahmednodat
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MAHARASHTRA POLLUTION CONTROL BOARD

v
] === Regional Laboratory
Phoue :0253-2362820 AARAATIA Maharashtra Pollution Control Board,
Fax - 0253 ‘Zifﬁ’]' " b It floor-Udyog Bhavan, Rathi Chowk
Evmgll_ 'S?TS fﬁab%;mpc g C1 7.4 Near ITI, Trimbak Road, Satpur
SRR RoY.a "Your Service Is our Duty” MIDC, NASHIK- 422 007.

Repot Outward No.: MPCB/RL-Nashik/Environment/22-23/07/44
Date: 29/07/2022 12:52 PM

Analysis Report-Water (Environment)

Client/Industry/location Name & Address
Near Hotel Sayali Motel, Kolhar- Tambhere Road, Tal. Rahuri, Dist. Ahmednagar
Sample Details

Field Sample ID : BR-0026454
Laboratory Sample Code : MPCB/RL-Nashik/ENV/22-23/52
Sample Details (Water/Air/HW) : Water
Sample Volume Received :
Sample Collected By : FO-Ahmednagar(Shri Pramod Doke) (SRO-Ahmednagar)
Seal No. : 269
Type of Industry / Location details :
Sample Collected On : Jul 18 2022 05:15:00:000PM
Sr.No Parameter Result Unit Method of analysis

1 pH 5.6

2 Total Dissolved Solids(TDS) 17832.0 mg/l

3 Suspended Solids ( SS ) 594.0 mg/l

Bi ic D

4 :ochcm:na{lB%gen emand 11500.0 mg/l

5 Chloride 2749.15 mg/l

6 Chemical &:‘653“ Demand 27680.0 mg/l

7 Sulphate ND mg/l
Sr.No Parameter Reason Reason Detail

1 Sulphate ND Dark Colored Sample.

Where, NA: Not Analysed ND: Not Detectable

Report Type: final

Report generated on; 2022-07-29 12:52:35

Compiled & Approved by: Shantilal Nagare @ S-Ch '”‘"’P\ {- C3 l\ oc _‘ {:«A N e, ,E_

Reviewed on Date: 29/07/2022 12:52 PM p
Hote| Sovjal Mstel ;

Yol hd{ . Tﬂ‘\ﬂ’"}ljl"ii’*%( QCJJ
Tal— Rahwiy | D) <A — Nwd'd{
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Annexure-IV

Photographs taken during the site visit dated 18.07.2022

Lagoons for storing Spent Wash/Biodigested Spent Wash
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Bio-Digesters
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Flash Mixer & Clarifier
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Multiple Effect Evaporator (MEE) System
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Bio-Composting Yard
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Bagging of Compost Material
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Natural drain traversing towards Prawara River
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lllegal discharg of Spent Wash near Sayali Motel, Khadakmal, Kolhar- Tambhere road, Tambhere
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lllegal Discharged of Spent Wash near Sayali Motel, Khadakmal, Kolhar- Tambhere road, Tambhere
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RMHTRA PO[I.UTION CONTROL BOARD

5 Tal: 2400 10437 Kalpataru Point,|2nd and
. Fax: 260R3I516 . 4th floor, Opp. One Planet
. Webeitel hitp://mpch.gov.in Cinema, Near Sion Circle,
. Emallz clic- Jn Sion (E), Mumba 22

' : Date: 3O’Ol,20?.a
O//UAN No.MPCB- ]

6€545/CR - 200 w?a 'Muf

.ﬁi‘.- thaira m.musmlkn Sakhar Karkhana Ltd.

n.m-l of Consent forfsz KLPD Distillery unit (Molasses Base) with
Ethanol plant and mulﬁhcturing country liquor & IMFL upder RED
category.

i R =

b [ e Y 4 L AR 8 o, ey
it e - ity

1. Renewal of Consent gxted by the Board vide No. BO/CAC-CELI/UAN No.

,,'.'.) country Biguor & IMFL Hn 26 of the Water (Prevention & Cantrol of
Poliution) fct, 1974 & under Sectio

1981 and orization under Rule | us & Other Wastes (Management &

_;‘._-I'l'n ] ary Movement) Rules 201 and the consent is hereby granted

ssubject to'ghe following terms and conds as detailed in the schedute |, Il 1 &1V
| ‘annaxed tagthls order:

ention & Control of Pollgtion) Act,

0000032599/R/CAC-1 203 dtd 05.09.2018.

2. Minutes of CAC ueeunqw 25.11.2019

i No.MPCB-CONSENT-00GRQZE54S Dated 09.07.2019 |

¥ ; t to Renawal for 92 KLPD Di olasses Base) with Ethanol plant and

1 The cihsent to renewal Is grante foru period up to 31/08/2022 |
-2, The (Bpitel lavestment of th pro}nct is Rs.117.7584 Crs. (Allper C.A

5 ytifgate submitted by In Cl of Existing sugar unit Is 326.82 Cr.)

IR 1 {Rtifed Spiit (RS) 2760.00

| Cntry Liquir 630.00 KM
LR | ; J,' \
% ‘; " :‘ 90.00 Klm
} ; _ Alcohot - 7000.00 Kl.lj
il "riliioro Ethanol ] 30.00 KL/
b 1 i
5154

(Distiiifry capacity shail not ex % 92 KLPD)

No.MPCB-CONSENT-0000076545 . Pagelofl0
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Trade _efﬂuent

2.| |Domestic effluent 13 AsperScheduh
: I
5. mm(mmmuummm Bt i%
Stk Dese r:, vl stars
NA Sheamlstakenfromcb-gdﬁ': &
boller
6. - pus Wastes:

Ty ot Vlaste Quantity ol
fi¢ ! : i

1

Yeast sludge 200 Compost mng

,| [Enriched bio- 25000 |MT/A Ilbdnpvdﬂ\spent llmbn

compost
7. Conditions under Hazardous & Wi
and disposal of h e ok

o, oo
-

astes (M & T W) Rale

Sr No Category N
8 The{Board reserves the right to review,amend, suspend rtvuhethls
same shall be binding on the industry..

9 This consent should not be construed as exemption from cbtﬂn!ng #ssary
Ission from any other Govemment autharities. oo W S

held on 25.11.2019.

11 Indystry shall install online continuous monitoring system &s ppl‘CP& ;
jmuuwmmamwmmugumamw ; 118
12 Théappﬂcantshallmakeanappﬁcaﬂonfm‘mumm&m : dﬁeof ;

expT'y of the consent. (Operate/Renewal)

*

uw.vammmm-nﬂ—Mnmmm@




fao of -

co b e 1 | 706550.00 [5452491 18/07/2019 |NEFT |
sl 721 100000.00 (5457714 07/12/2019|RTGS
Copyto:
1. Reglonal Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmedpagar
- They are directed to ensure the compliance of the consent conditions. |
2. Chief Accounts Officer, MPCB,Sion, Mumbal
3. CC/CAC desk - For record and website updation purpose.

\
I
]
1

Mmmmmwmmummmwm Page 3 of 10




! SCHEDULE-]

Bt aripittinie]e 1’

iV [ i [

1.Conditions fer Trade effluent:

Al You have provided comprehensive treatment |.e Effiuent treatment plant with the
design capacity of 800 CMD for trade effluent 720 CMD including Bio-Digester
lowed by RO followed by MEE for volume reduction and Bio-composting on 11
acters land for achieving zero discharge, In no any spent wash shall discharge
outside the factory premises/ on land / into stream directly or indirectly.

B] Zgro liquid discharge shall be ensured and no waste/treated water shall be
d rged outside the premises. The non-process effiuents, RO pérmeate, MEE
c’ndennte etc. shall be suftably treated and reused in the process.

z.t:ondltrm for Sewage/ Domestic effiuent:
I. You have provided septic tank and soak pit (for sewage below 20 CMD).
li. The industry shall operate sewage treatment system to treat the sewage/ domestic

effiuent so as to achleve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent.

SriNo|Parameter Concentration not to exceed(in mg/l except for pH
o pH 6.5-9.0
2. | BoD 30
3. | TS5 100

! Y ALt .
i, The sewage shall be treated BERIG-E3BGtank and soak pit and overflow if any
shall be used on-land for gardiiis e .y

3 Condtions for Aerobic composting:

L spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CPCB recommendation and undertaking given by
mrI company, storage should not exceed 30 days capacity.

fi. AJppllcant shall ensure availability of adequate filler material such as press mud,
asgt:sses, agricultural, biological waste as required for effective composting
m.

lil. Composted material shall meet the following specifications—

Molsture 30 to 35%
EN Below 17

INitrogen 1.5 to 2%
;Phosphomus 1.5t0 2%

{Potassium 3to 4%
|

iv. The composting site shall be prepared as per the guideline enclosed. Composting
shall be such that it includes mechanical mixing and spraying of spent wash along
vith mechanical aeration to ensure thorough composting. Hand/ manusi spraying
spent wash shall not be permitted.

.

Simerarl
AT s

o

B Sar

| 2
Mw.vm-*ummmmmwmm . Pagedofl)

|
|



: v The compost leachate (1 or of compost mixed with 100 ml. of distillecl water and
M] ante shall conform to the following limit.

= ok il | Between
g ;f"fmsdm m:eg c

vil. The conipostlng slte.’plts shall be made leak proof by proper lining. A catch drain
" shall be pmvlded around the composting site to collect the storage pond for
- “application on compost depots. Amrangements for overtumning of ¢ st material
* in windrows and spraying of spent wash shall be made to ensure appropriate

*‘aeration and uniform distribution of spent wash.

ﬁ In case of composting In open fields, the application of spent wash s all stop by
- end of Agril, so that compost Is ready and the site is cleared of the Fomposted

. ""_:.N: ‘manure before monsoon [(i.e. 31st May). The manure shall be cc and stored
-on a raised platform with suitable rain cover so that the compost mdnure is not
 ‘washed miby rain/runoff.

ilt. ﬁthsﬂc of soil, ground water and effect on crop yield should be monitored in
the area where compost is used as manure and results thereof shall be compiled

~ *and reported b'the Environment stgtement to be submitted every year.|

: ;;.Tho test wells shall be providedzmm x-the compost site for groﬁmd water
_ -mn!todm The well water qualit maintained at 2006 level.

to 270 days in a year and that it will

! Control of

Water consumption
'3 / : Guantity (CMD)

}2 3 [ineitistrial Cooling, spraying in mine pits or boiler ‘
sib . ]2 {Domestic purpose _
3 Processing whereby water gets polluted & pollutants 248 &0 |
" _ |are easily biodegradable : ,
& 5 Processing whereby water gets polluted & pollutants 00& :
1" lare not easily biodegradabile and are toxic "
{5 |cardening 00|
'S, lod&ﬂay shall install online monitoring system as per the guidelines of CPCt! and data
to be transmitted to Board's server.

6. The Applicant shall provide Specific Water Pollution control system ds per the
conditions of EP Act, 1986 and rulg made there under from tim f to time/

| 'Emkonrnental Clearance. i~ &

Page 5 of 10




Ap pﬁata Alr Pollutlon Contm# (AF’C) system :haﬂ-be

applkatlon. you haveprwlded‘me Air pomm Mﬂl‘ {ARC).
foﬂmlng stack (s) to observe the mmmaa pamm: e

grating peints including fugitive dust from all. vuinemble 5
' bedstackemlsslonandmgmeemlsﬁtznmndams.
equipment. with necessary specifications snd | ered
jc mmmﬂtlonweﬂbemmmmmanend# "

rd reserves lisrigm'smmya!loraw on in
hlogical improvement or otherwise such var!am._
Oy Ipment.otherinwholeormm{smcemﬁ'_ B
The | pplicant shall operate and maintaln above mentigned aic polly
am, saastoachtevetheievelnfpoﬂumtstothe

The |ndustry shall Install 24x7 o)
stacks to monitor stack emissionig

The ndustry shall submit monl:hly summary report of conﬁnuom M'
ality monitoring and results of manultmmm a@-
quality ffugitive emissions'to Regional Office MPCB.
The Board feserves its rights to vary ail or any of the cmmmuﬂ sent; ikdueto
any technological improvement or otherwise such variation (wm e change ¢
any tontrol equipment, other in whole or in nmlsnecmry} FHRVEE

MH,M
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SCHEDULE-iH
Detalls of Bank Guarantees:

Comphionce
Poriod

Furpose

of 8G

Towards
compliance
of Consent
conditions
&0 &M of
poliution
control

system.

15 days/ To be

extoided 31.08.2022

| CtoR 500000

’
=_
,.
E_ 31.12.2022
|
|
|
‘!

£

-

BG Forfelture History

Amouint of

Submussion L
BG

Eurpose
of BG

Porioid

Forfostiare

+ The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
cer at the respective Reglonal Office within 15 days of the date of issug of Consent.
Existing BG obtainad for above piirpose If any may be extended

r period of

Reason of
EBG

Forfeiture

i mad, Dr. VtGhairne Vikhe Patil Sahekari Sakhar Karkhana Ltd JCR/UAN No.MPCB-CONSENT-0000076545
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3
2.
3.
stic treatment of the room should be designed for minimum 25 dB (A) Insertion loss
orl for meeting the ambient noise standards, whichever is on higher side. A Suitable
ust muffier with insertion loss of 25 dB (A) shall aiso be provided. The measufement -
oftnsertlonlosswillbedoneatdiﬂamtpowsatnsmmm g
eficlosure/room and then average.
¢) Ingust stwuldmakee«onsmwngdownndselevelmwosmmuhm--'-_
emises, wlﬂﬂnamb:mtmisemqulmmmhymermwm e v |
d) Intallation of DG Set must be strictly in complhncemmmmsn_
e)ﬁj routine and preventive maintenance procedure mroemmuff’ and
f iwedhcmintlmmmuﬁmanmwhkhmﬂmm revant noise
f) DIG. Set shall be operated only in case.of gawer fallwre.,
a)
~h)
4 The:

5. The non-hazardous solid waste arisinginmefactory premises, smeplﬂﬂf.etc.hamosed
of scjentifically so as not to cause any nuisance / poliution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The ppplicant shall not change or aiter the quantity, quality, the rate of dischnfge,
temperature or the mode of the effiluent/emissions or hazardous wastes or control
equiiments provided for without previous written permission of the Board. The industry wil =~ | ¢
not carry out any activity, for which this consent has not been granted/without pﬂor:ommt
of the Board. y

7. The industry shall ensure that fugitive emissions from the activity are controfled sp as to
maintain clean and safe environment in and around the factory premises. -

8. Thei dustry shall submit quarterly statement in respect of industries obilgation. tuwlrds

consbnt and pollution control compliance's duly supported with documentary evidences | .

(format can downloaded from MPCB official site).

10. The !ndustry shall achieve the National Ambilent Air Quality stanﬂnrds prucﬂbod vlda
ernment of indla, Notification No. B-29016/20/90/PCH-L dated. 18.11. muaﬂmdd

et e A
o IS

7 i

-

u.mr%mm-mmw:mmmmmmm | Pagedefao
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. 11. The Board reserves Its rights to review plans, specifications or other data relating to
S znt setup for the treatment of waterworks for the purification thereof § the system
for the disposal of sewage or trade effiuent or in connection with. the grant of any
- consent conditiens. The Applicant shalf obtain prior consent of the Board o take steps
b estabiish the Unit or establish any treatment and disposal system or an extension or
" 12. The industry shall ensure replacement of pollution control system or its parts after
- expiry of its expected life as defined by manufacturer so as to ensure compliance
' of standards and safety of the operation thereof. -

" 13, The PP shall provide personal protection equipment as per norms of Factory Act
' 14, Industry should monitor effluent quality, stack emissions and ambient air quality
15. Whenever due to any accident or other unforeseen act or even, such emlsslons occur
 or Is apprehénded to occur In excess of standards laid down, such information shall be

- forthwith Reported to Board, concemned Police Station, office of Directo of Health
. Services, Department of Explosives, inspectorate of Factories and Local Body. In case
_pffaiiure of pollution control equipments, the production process connected to it shall

. ; &m' . f
16. The applicant shall provide an alternate electric power source sufficient p operate all

" - poliution control facliities Installed to maintain compliance with the terms and
“"“conditions of the consent. In the absence, the applicant shall stop, reduce pr otherwise,
3 GRS _control prodisction to abide by terms and conditions of this consent.
1 "717. The industry shall recycle/reprocessiteuse/recover Hazardous Waste as per the
" provision contain In the Hazardous and Other Wastes (M & TM) Rules 2016, which can
. be recycled /processed /reused /recovemargind only waste which has to incinerated
. shall go to Incineration and waske-Viich-can-be used for land filling arjd cannot be
‘recycled/reprocessed etc. shouREiiEiEpurpose, in order to reduce load on
incineration and landfill site/envi s N !
" 18, An inspection book shall be opened WIS IR
©* -their visit to the applicant. - |
S o - 190 Industry shalf strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
oA i and Environmental Protection Act, 1986 and industry specific standard urider EP Rules
ot 2 . 1986 which are available on MPCB website (www.mpcb.gov.in).
“| ~ 20. Separate drainage system shall be provided for collection of trade pnd sewage
" effluents. Terminal manhoies shall be provided at the end of the collection system with
-afrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
- downstream of the terminal manholes. No effluent shall find its way dther than in
“designed and provided collection system.
21. Neither storm water nor discharge from other premises shall be allowed to mix with

available to the Board’s o#icets during

. the effluents from the factory. |
{22, Theindustry should not cause any nuisance in surrounding area. [
{ .’ '23. The industry shail take adequate measures for control of noise levels from its own

~ spurces within the premises so as to maintain amblent air quality standard In respect
-~ of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time Is reckoned in between 6 a.m. and 10 p.m. and night time is reckoped between

* ' 10 p.m. and 6a.m. |
24. The Industry shall create the Environmental Cell by appointing an E vironmental

. - Engineer, Chemist and Agriculture expert for looking after day to day actiyities related
- to Environment and irri n field where treated effluent Is used for irrigation.

{
‘:Z

" Pud Dr. Vitissires Vikhe Puti Sehakari Sakhar Karkhana Ltd/CRAUAN hnmmzmmnﬁ Page 9 of 10’




25. The pplk:ant shall provide ports in the chimney/(s) and- mm m u; ad ,u
platiorm etc. for monitoring the air emissions and the shqlf be dpen fx
ection to/and for use of the Board’s Staff. The chimney(s) verits sttachied & vark
sourtes of emission shall be by numbers such és. 5-&, S-! &J :
shali|be painted/ displayed to fa Identification.

26. The |ndustry should comply with ‘the Hazardots and mwm tll i: %ﬂm
201§ and submit the Annual Returns as per Rule 6(5) & Zﬂ(ﬂffw_ g Other.

mber every year on available open pfut area, number ofm Survivins
arch of the year and number of trees planted by S& o s
29, Therdmetsrightsmmplam.speﬂﬁam%‘

plant setup for the treatment of waterworks for the purification thers
edlsposalofsewageortradeeﬂlumtork\conmcﬂmmm

30. The ffirm shall submit to this office, the 30th day of seutm .
Envifonment Statement Report for the financlal year ending 31st March in
presgribed-FORM-V as per the pmvis'i Efl' Rule 14 of theEnvﬁbnm:t (Protec

31.

chnoloqical improvement or otherwise such va
¢ontrol equipment, other in whale or in part is neceswy} : e
33. The| lapplicant shall provide facliity for collection of environmntal samph
samples of trade and sewage effiuents, alr emissions and hazardous wasts &
staff at the terminal or designated points : shaﬂmyhﬁ\em

es rendered in this behaif. .

A

Mnr.m-rmmmmm Led JCR/UAN No.MPCB-CONSENT-000007S54S muwit



F.No. IA-)-11011/251/2021-IA- -1I(I)
Government of India
Ministry of Environment, Forest and Climate Change

(Impact Aaseqsment Division)
Jal wing, 3™ Floor,

Indira Paryavaran Bhawan
Jor Bagh Road, Aligani,
New Delhi = 110003

E-mall; ak.pateshwary@gov.in
Tel. No. 011- 24695290

Dated: 17" June, 2021

To
The Chairman,
Maharashtra Pollutlon Control Board,
Kalpataru Point, 3" and 4" floor,
Opp. PVR Cinema, Sion Circle,
Mumbai-400 022.

Email: chairman@mpcb.gov.in

Subject:  Proposed distillery expansion from 60 KLPD to 240 KLPD
located at Gat No. 196/1, Pravara Nagar Loni, Rahata,
Ahmednagar, Maharashtra by M/s. Pad. Dr. Vitthalrao Vikhe
Patil Sahakari Sakhar Karkhana Ltd. - Terms of References

regarding reg.
Sir,

This refers to the online application made by M/s. Pad. Dr.
Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd. vide proposal no.
IA/MH/IND2/215302/2021 dated 15/06/2021 along with copy of Pre-
Feasibility report and Form-1 seeking Terms of References (ToR) under
the provisions of the EIA Notification, 2006 for the project mentioned

zbove. -

2. The proposal cited above was examined by the Ministry and it was
found that the company has established distillery in the year 1975 for
manufacturing 30 KLPD alcohol, again expansion was done from 30 KLPD
e 60 KLPD, Further, expansion was carried out from 60 KLPD to 92 KLPD
in the year 2008 after EIA Notification was published in 2006.
Subsequently, CTO has been granted for 92 KLPD distillery and renewal
ras peen granted vide letter no, CONSENT-0000076545/CR-2001002024

" Annex—VI

' 'w 30" January, 2020 and validity is granted up to 31/08/2022. E X (¢

' 3 In view of the foregoing, It s requested to the officials of slic'alf g
/ cslarlty cn lssuance of Consent to Operate when w PP g

rr



> EC. As per EIA Notification, 2006, EC has to be obtained from MOEFCC

before commencing operations and issuance of CTO. ;

(Ashok Kr. Pateshwary)
Director

E-mail: ak.pateshwary@gov.in
M Tel. No. 24695290

.. S’. P : s :
W5, Padmashree py. Vittalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd..

Gat No. 196/1 Prava : _ ; 5 i "
Bl i vara -.gar Loni, Rahata, Ahmednagar, Maharashtra.

(@)

w
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RExL

" Anvex - YIL

VIS R, s ;w”»“ gWTeZ Uguul fFaEm bee

wZE wfaa ,:' - qu
Ashok Shingare, s SOET VAHARASHTRA POLLUTION CONTROL BOARD
MEMBER SECRETARY N o
. -
e Bo/MpcaMs 2y Date’ 21* June 2021

Shri Ashok Kr. Pateshwary

Director, Impact Assessment Division,

r\jmlstw of Environment, Forest and Climate Change,
Government of India, New Delhi.

Sub  Clarification regarding Proposed Distillery Expansion from 60KLPD to 240KLPD
at Gat No. 196/1, Pravara Nagar, Lino, Rahata, Ahmednagar, Maharashtra by
M/s. Pad, Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd. ToR

Ref F. No 1A-J-1101 1/251/2021-1A-11(1) dated 17" June 2021
Sir.

This office is in receipt of ébove referred letter requesting Board's clarification on
issuance of Consent to Operate for carrying out expans.on from 60KLPD to $2KLPD
dstillery unit in 2008,

In this regard, it is to inform you that, the Proponent has set up uiitof 15 KLPD in 1370
which was expanded to 32 KLPD in 1975 prior to EIA Notification 2006, Again, PP had
set up 80 KLPD unit and for which Board had issued consent gn 15/5/2002. In 2008,
Board had issued a combined/amalgamated consent for above said two units (32
XLPD + 60 KLPD) quantifying to 92 KLPD.

The above factual position is brought to your kind notice please

Thanking you,
Yours Sincerely,

Nz

(Ashok Shingare, IAS)
Member Secretary

Copy submitted in favor of information to:
Tre Hon'ble Chairman, MPC Board Mumbai

Frmgan ufde, Wi wdhid, g (4d), jad - yoo w33 M ;w0 o
Kalpalaru Pont, Sion Circle, Sion (East), Mumbai - 400 022, Tel. 2401 Q700
E-mail ms@umpcb gov.in « Website www inpch govin




" Annex -%%—9

F. No. IA-1-11011/251/2021-IA-II(I)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)
*
Indira Paryavaran Bhawan,
Jal Wing, 3™ Floor, Aliganj,
Jor Bagh Road, New Delhi-110 003

Dated: 08" December, 2021
To
M/s. Padmashree Dr. Vitthalrao Vikhe Patil
Sahakari Sakhar Karkhana Ltd.,
Gat No. 196/1, Pravara Nagar Loni,
Rahata, Ahmednagar, Maharashtra

Sub: Proposed Expansion of molasses based distillery unit from 60
KLPD to 240 KLPD by M/s. Padmashree Dr. Vitthalrao Vikhe
Patil Sahakari Sakhar Karkhana Ltd. Located at Gat No. 196/1,
Pravara Nagar Loni, Rahata, Ahmednagar, Maharashtra -
Consideration of Terms of References (ToR) regarding.

This has reference to your online proposal no.
IA/MH/IND2/215302/2021 dated 30t" July, 2021 for Terms of References to
the above mentioned project.

2. The Ministry of Environment, Forest and Climate Change has
examined the proposal for Terms of References to the project for Proposed
Expansion of molasses based distillery unit from 60 KLPD to 240 KLPD by
M/s. Padmashree Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd.
Located at Gat No. 196/1, Pravara Nagar Loni, Rahata, Ahmednagar,
Maharashtra. It was informed that no litigation is pending against the
project.

3. All the project proposals are listed at S.N. 5(g) of Schedule of
Environment Impact Assessment (EIA) Notification under category ‘A’ and
are appraised at Central Level by Expert Appraisal Committee (EAC).

4. The details of products and capacity are as under:

[ .. ' Proposed Proposed |
Sr. | Existing o
' No. Product details ‘ Existing f Pmdl.":t
L | . Details |
' || ’ Molasses Based 240 KLPD
| ' (B Heavy
1. MOIBS.SP?S Based 60 KLPD Molasses and
‘ Distillery ‘ :
C), Juice to _ [
e i ol ) Eehenel |

f% L s Page 1 ofE




260

5. Existing land area is 40468.60 Sqg.mt. Industry will develop
greenbelt in an area of 33 % i.e 13356.09 Sq. m out of total area of the
project. The estimated project cost is Rs.313.38 crores. Total capital cost
earmarked towards environmental pollution control measures is Rs 116
Lakhs and the recurring cost (operation and maintenance) will be about
Rs 31.5 Lakh per annum. Total Employment will be 37 persons as direct &
20 person as indirect. . Industry proposes to allocate Rs 1.2 Cr. (0.75 %)
towards Corporate Environment Responsibility.

6. There are no national parks, wildlife sanctuaries, Biosphere
Reserves, Tiger/Elephant Reserves, and Wildlife Corridors etc. within 10
km distance from the project site. No any River is flowing in the core area
of project site.

5 Total water requirement is 1200 m®/day, out of which fresh water
requirement of 720 m°/day will be met from MIDC water supply.

Effluent of 1875 m’/day will be treated. The plant will be based on Zero
Liquid Discharge system. Spent wash generation from the process will
be 1875 m3/day, the effluent/ spent wash will be concentrated in
evaporators. The concentrated spent wash generated after entire
process of evaporation is then sprayed in a furnace with auxiliary
support fuel bagasse and is then burnt in a boiler. To achieve ZLD,
PDVVPSSKL proposes to to go for spent wash concentration and
incineration technology simultaneously generating steam and power for
the distillery. Unit is adopting 4 stage ZLD treatment process to take
care of spent wash.

a. Multi pressure distillation along with stand-alone evaporation
b. Multi effect evaporation

¢. Incineration Boiler

d. Condensate Polishing unit

8. Power requirement will be approx. 2.4 KVA and will be met from
Turbine Generator of 8 MW capacity. It is proposed to install 2*¥500 KVA
DG Set, Stack height of 6 m above roof level is provided as per CPCB
norms for the DG sets. It is proposed to use 65 TPH Briquette fired steam
boiler. ESP with a stack of height of 30 m shall be provided.

9. Details of Solid waste/Hazardous waste generation and its
management:

Boiler ash generated will be around 29.3 MT/D which shall be send to
brick manufacturing unit. CPU sludge and Yeast Sludge will be 32 MT/D
and 10 KL/D respectively which shall be Burnt in Incinerator Boiler.

’8.\_.,..\/
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10. The proposal was considered by the EAC in its 44 meeting held on
22™ November, 2021. The Committee recommended the project for
grant of Terms of References.

11. After deliberations, the Committee recommended the project
proposal for prescribing ToRs for undertaking detailed EIA / EMP study
which include generic Standard ToR enclosed at Annexure-1 and specific
ToRs of Distillery industry at Annexure-2,

12. The undersigned is directed to inform that Ministry of Environment,
Forest and Climate Change has examined the proposal in accordance with
the Environment Impact Assessment (EIA) Notification, 2006 & further
amendments thereto and after accepting the recommendations of the
Expert Appraisal Committee (Industry-II) hereby decided to accord
above-said generic Standard ToR enclosed at Annexure-1 and specific
ToRs of Distillery industry at Annexure-2 for carrying out detailed EIA/EMP
for the above project. Further; the ToR is granted with additional
conditions as under:

(i) While preparing EIA/ EMP reports, PP shall consider the impacts of
both the existing units (60 KLPD and 32 KLPD).

(ii) PP shall obtain separate CTO for both existing units (60 KLPD and 32
KLPD) in order to remove any ambiguity on later date in case EC is
decided to be granted for the proposed expansion from 60 KLPD-240
KLPD.

13. It is requested that the draft EIA Report may be prepared in
accordance with the above-mentioned generic Standard ToR and specific
ToRs of Distillery industry and thereafter further necessary action
including conduct of public consultation may be taken for obtaining
Environment Clearance in accordance with the procedure prescribed under
the EIA Notification, 2006 as amended.

14. The ToRs are valid for a period of four years from date of issue of
this letter as per the Ministry’s Notification S.0. 751 (E) dated
17/02/2020.

15. This issue with the approval of the Competent Authority.
S L~
0 € |22
(Ashok Kr. Pateshwary)
Director

Copy to:-

1. The Secretary, Department of Environment, Government of
Maharashtra, Mumbai 400 032

Page 3 of 12
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2. The Regional Officer, Ministry of Env., Forest and Climate Change,
Integrated Regional Office, Ground Floor, East Wing, New Secretariat
Building, Civil Lines, Nagpur- 440001 Maharashtra

3. The Chairman, Central Pollution Control Board Parivesh Bhavan,
CBD-cum-Office Complex, East Arjun Nagar, Delhi -32

4. The Member Secretary, Maharashtra Pollution Control Board,

Kalpataru Point, 3rd and 4th floor, Opp. Cine Planet, Sion Circle,
Mumbai - 22

5. Monitoring Cell, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi

The District Collector, District Ahmednagar, Maharashtra

Guard File/Monitoring File/Parivesh portal/Record File

NoO

st
0% 122
(Ashok Kr. Pateshwary)
Director

E-mail: ak.pateshwary@gov.in
Tel. No. 24695290
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ANNEXURE -1
WWMMM
SECTOR

: 18 Executive Summary

2. Introduction

i
ii.
iii.

Details of the EIA Consultant including NABET accreditation
Information about the project proponent
Importance and benefits of the project

3. Project Description

I
ii.
iii.

Vi.

Vii.

viil.

xi,

Cost of project and time of completion.

Products with capacities for the proposed project.

If expansion project, details of existing products with capacities

and whether adequate land is available for expansion,

reference of earlier EC if any.

List of raw materials required and their source along with mode

of transportation.

Other chemicals and materials required with quantities and

storage capacities

Details of Emission, effluents, hazardous waste generation and

their management.

Requirement of water, power, with source of supply, status of

approval, water balance diagram, man-power requirement

(regular and contract)

The project proponent shall furnish the requisite documents

from the competent authority in support of drawl of ground

water and surface water and supply of electricity.

Process description along with major equipment and

machineries, process flow sheet (Quantitative) from raw

material to products to be provided

Hazard identification and details of proposed safety systems.

Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including
Amendments thereto obtained for the project from
MoEF&CC/SEIAA shall be attached as an Annexure. A
certified copy of the latest Monitoring Report of the Regional
Office of the Ministry of Environment, Forest and Climate
Change as per circular dated 30™ May, 2012 on the status
of compliance of conditions stipulated in all the existing
environmental clearances including Amendments shall be
provided. In addition, status of compliance of Consent to
Operate for the ongoing /existing operation of the project
from SPCB/PCC shall be attached with the EIA-EMP report.

b. In case the existing project has not obtained environmental
clearance, reasons for not taking EC under the provisions of
the EIA Notification 1994 and/or EIA Notification 2006 shall
be provided. Copies of Consent to Establish/No Objection

Page 5 of 12
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Certificate and Consent to Operate (in case of units
operating prior to EIA Notification 2006, CTE and CTO of FY

2005-2006) obtained from the SPCB shall be submitted.
Further, compliance report to the conditions of consents

from the SPCB shall be submitted.

4. Site Details

l.

Vi,

Vil.

viii.

Xi.

Xil.

Location of the project site covering village, Taluka/Tehsil,
District and State, Justification for selecting the site, whether
other sites were considered.

A toposheet of the study area of radius of 10km and site
location on 1:50,000/1:25,000 scale on an A3/A2 sheet.
(including all eco-sensitive areas and environmentally sensitive
places)

Co-ordinates (lat-long) of all four corners of the site.

Google map-Earth downloaded of the project site.

Layout maps indicating existing unit as well as proposed unit
indicating storage area, plant area, greenbelt area, utilities etc.
If located within an Industrial area/Estate/Complex, layout of
Industrial Area indicating location of unit within the Industrial
area/Estate.

Photographs of the proposed and existing (if applicable) plant
site. If existing, show photographs of plantation/greenbelt, in
particular.

Land use break-up of total land of the project site (identified
and acquired), government/private - agricultural, forest,
wasteland, water bodies, settlements, etc shall be included.
(not required for industrial area)

A list of major industries with name and type within study area
(10km radius) shall be incorporated. Land use details of the
study area

Geological features and Geo-hydrological status of the study
area shall be included.

Details of Drainage of the project upto S5km radius of study
area. If the site is within 1 km radius of any major river, peak
and lean season river discharge as well as flood occurrence
frequency based on peak rainfall data of the past 30 years.
Details of Flood Level of the project site and maximum Flood
Level of the river shall also be provided. (mega green field
projects)

Status of acquisition of land. If acquisition is not complete,
stage of the acquisition process and expected time of complete
possession of the land.

R&R details in respect of land in line with state Government
policy.

5. Forest and wildlife related issues (if applicable):

Permission and approval for the use of forest land (forestry

Page 6 of 12



vi.

clearance), if any, and recommendations of the State Forest
Department. (if applicable).

Land use map based on High resolution satellite imagery (GPS)
of the proposed site delineating the forestland (in case of
projects involving forest land more than 40 ha).

Status of Application submitted for obtaining the stage I
forestry clearance along with latest status shall be submitted.
The projects to be located within 10 km of the National Parks,
Sanctuaries, Biosphere Reserves, Migratory Corridors of Wild
Animals, the project proponent shall submit the map duly
authenticated by Chief Wildlife Warden showing these features
vis-a-vis the project location and the recommendations or
comments of the Chief Wildlife Warden-thereon.

Wildlife Conservation Plan duly authenticated by the Chief
Wildlife Warden of the State Government for conservation of
Schedule I fauna, if any exists in the study area.

Copy of application submitted for clearance under the Wildlife
(Protection) Act, 1972, to the Standing Committee of the
National Board for Wildlife.

6. Environmental Status

iii.

vi.

vii.
viil.

Determination of atmospheric inversion level at the project site
and site-specific micro-meteorological data using temperature,
relative humidity, hourly wind speed and direction and rainfall.
AAQ data (except monsoon) at 8 locations for PMig, PM2s, SO3,
NOyx, CO and other parameters relevant to the project shall be
collected. The monitoring stations shall be based CPCB
guidelines and take into account the pre-dominant wind
direction, population zone and sensitive receptors including
reserved forests.

Raw data of all AAQ measurement for 12 weeks of all stations
as per frequency given in the NAQQM Notification of Nov. 2009
along with - min., max., average and 98% values for each of
the AAQ parameters from data of all AAQ stations should be
provided as an annexure to the EIA Report.

Surface water quality of nearby River (60m upstream and
downstream) and other surface drains at eight locations as per
CPCB/MoEF&CC guidelines.

Whether the site falls near to polluted stretch of river identified
by the CPCB/MoEF&CC.

Ground water monitoring at minimum at 8 locations shall be
included.

Noise levels monitoring at 8 locations within the study area.
Soil Characteristic as per CPCB guidelines.

Traffic study of the area, type of vehicles, frequency of vehicles
for transportation of materials, additional traffic due to
proposed project, parking arrangement etc.

Detailed description of flora and fauna (terrestrial and aquatic)

Page 7 of 12
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¥i.

existing in the study area shall be given with special reference
to rare, endemic and endangered species. If Schedule-I fauna
are found within the study area, a Wildlife Conservation Plan
shall be prepared and furnished.

Socio-economic status of the study area.

7. Impact Assessment and Environment Management Plan

iii.

vi.

vii.

viii.

Assessment of ground level concentration of pollutants from
the stack emission based on site-specific meteorological
features. In case the project is located on a hilly terrain, the
AQIP Modelling shall be done using inputs of the specific terrain
characteristics for determining the potential impacts of the
project on the AAQ. Cumulative impact of all sources of
emissions (including transportation) on the AAQ of the area
shall be well assessed. Details of the model used and the input
data used for modelling shall also be provided. The air quality
contours shall be plotted on a location map showing the
location of project site, habitation nearby, sensitive receptors,
if any.

Water Quality modelling - in case, if the effluent is proposed to
be discharged in to the local drain, then Water Quality
Modelling study should be conducted for the drain water taking
into consideration the upstream and downstream quality of
water of the drain.

Impact of the transport of the raw materials and end products
on the surrounding environment shall be assessed and
provided. In this regard, options for transport of raw materials
and finished products and wastes (large quantities) by rail or
rail-cum road transport or conveyor-cum-rail transport shall be
examined,

A note on treatment of wastewater from different plant
operations, extent recycled and reused for different purposes
shall be included. Complete scheme of effluent treatment.
Characteristics of untreated and treated effluent to meet the
prescribed standards of discharge under E(P) Rules.

Details of stack emission and action plan for control of
emissions to meet standards.

Measures for fugitive emission control

Details of hazardous waste generation and their storage,
utilization and disposal. Copies of MOU regarding utilization of
solid and hazardous waste shall also be included. EMP shall
include the concept of waste-minimization,
recycle/reuse/recover techniques, Energy conservation, and
natural resource conservation.

Proper utilization of fly ash shall be ensured as per Fly Ash
Notification, 2009. A detailed plan of action shall be provided.
Action plan for the green belt development plan in 33 % area
i.e. land with not less than 1,500 trees per ha. Giving details of
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xi.

Xii.

xiii,

species, width of plantation, planning schedule etc. shall be
included. The green belt shall be around the project boundary
and a scheme for greening of the roads used for the project
shall also be incorporated.

Action plan for rainwater harvesting measures at plant site
shall be submitted to harvest rainwater from the roof tops and
storm water drains to recharge the ground water and also to
use for the various activities at the project site to conserve
fresh water and reduce the water requirement from other
sources.

Total capital cost and recurring cost/annum for environmental
pollution control measures shall be included.

Action plan for post-project environmental monitoring shall be
submitted.

Onsite and Offsite Disaster (natural and Man-made)
Preparedness and Emergency Management Plan including Risk
Assessment and damage control. Disaster management plan
should be linked with District Disaster Management Plan.

8. Occupational health

iii.

Details of existing Occupational & Safety Hazards. What are the
exposure levels of above mentioned hazards and whether they
are within Permissible Exposure level (PEL). If these are not
within PEL, what measures the company has adopted to keep
them within PEL so that health of the workers can be
preserved,

Details of exposure specific health status evaluation of worker.
If the workers’ health is being evaluated by pre-designed
format, chest x rays, Audiometry, Spirometry, Vision testing
(Far & Near vision, colour vision and any other ocular defect)
ECG, during pre-placement and periodical examinations give
the details of the same. Details regarding last month analysed
data of abovementioned parameters as per age, sex, duration
of exposure and department wise.

Annual report of health status of workers with special reference
to Occupational Health and Safety.

Plan and fund allocation to ensure the occupational health &
safety of all contract and casual workers.

S. Corporate Environment Policy

Does the company have a well laid down Environment Policy
approved by its Board of Directors? If so, it may be detailed in
the EIA report.

Does the Environment Policy prescribe for standard operating
process / procedures to bring into focus any infringement /
deviation / violation of the environmental or forest norms /
conditions? If so, it may be detailed in the EIA.

What is the hierarchical system or Administrative order of the
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10.

: 28

12.

13.
14.

company to deal with the environmental issues and for
ensuring compliance with the environmental clearance
conditions? Details of this system may be given.

iv. Does the company have system of reporting of non-

compliances / violations of environmental norms to the Board
of Directors of the company and / or shareholders or
stakeholders at large? This reporting mechanism shall be
detailed in the EIA report

Details regarding infrastructure facilities such as sanitation, fuel,
restroom etc. to be provided to the labour force during construction
as well as to the casual workers including truck drivers during
operation phase.

To address the Public Hearing issues, provisions contained under
Ministry’s Office Memorandum vide F.No. 22-65/2017-IA.III dated
30/09/2020 shall be complied.

Any litigation pending against the project and/or any direction/order
passed by any Court of Law against the project, if so, details thereof
shall also be included. Has the unit received any notice under the
Section 5 of Environment (Protection) Act, 1986 or relevant Sections
of Air and Water Acts? If so, details thereof and compliance/ATR to
the notice(s) and present status of the case.

A tabular chart with index for point wise compliance of above ToRs.
The ToRs prescribed shall be valid for a period of three years for
submission of the EIA-EMP reports along with Public Hearing
Proceedings (wherever stipulated).

The following general points shall be noted:

i
ii.
iii.
iv.
V.
vi,

Vii.

viii.

All documents shall be properly indexed, page numbered.
Period/date of data collection shall be clearly indicated.
Authenticated English translation of all material in Regional
languages shall be provided.

The letter/application for environmental clearance shall quote the
MOEF&CC file No. and also attach a copy of the letter.

The copy of the letter received from the Ministry shall be also
attached as an annexure to the final EIA-EMP Report.

The index of the final EIA-EMP report must indicate the specific
chapter and page no. of the EIA-EMP Report

While preparing the EIA report, the instructions for the proponents
and instructions for the consultants issued by MOEF&CC vide O.M.
No. J-11013/41/2006-1A.11 (I) dated 4™ August, 2009, which are
available on the website of this Ministry shall also be followed.

The consultants involved in the preparation of EIA-EMP report after
accreditation with Quality Council of India (QCI)/National
Accreditation Board of Education and Training (NABET) would need
to include a certificate in this regard in the EIA-EMP reports
prepared by them and data provided by other
organization/Laboratories including their status of approvals etc.
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Name of the Consultant and the Accreditation details shall be posted
on the EIA-EMP Report as well as on the cover of the Hard Copy of
the Presentation material for EC presentation.

ToRs’ prescribed by the Expert Appraisal Committee (Industry) shall
be considered for preparation of EIA-EMP report for the project in

addition to all the relevant information as per the ‘Generic Structure
of EIA’ given in Appendix III and IIIA in the EIA Notification, 2006.

Where the documents provided are in a language other than
English, an English translation shall be provided. The draft EIA-EMP
report shall be submitted to the State Pollution Control Board of the
concerned State for conduct of Public Hearing. The SPCB shall
conduct the Public Hearing/public consultation, district-wise, as per
the provisions of EIA notification, 2006. The Public Hearing shall be
chaired by an Officer not below the rank of Additional District
Magistrate. The issues raised in the Public Hearing and during the
consultation process and the commitments made by the project
proponent on the same shall be included separately in EIA-EMP
Report in a separate chapter and summarized in a tabular chart
with financial budget (capital and revenue) along with time-
schedule of implementation for complying with the commitments
made. The final EIA report shall be submitted to the Ministry for
obtaining environmental clearance.

* kX

Page 11 of 12

269



270

ANNEXURE-2
ADDITIONAL ToRs FOR DISTILLERY

. List of existing distillery units in the study area along with their

capacity and sourcing of raw material.

. Number of working days of the distillery unit.
. Details of raw materials such as molasses/grains, their source with

availability.

. Details of the use of steam from the boiler.
. Surface and Ground water quality around proposed spent wash

storage lagoon, and compost yard.

. Plan to reduce spent wash generation within 6-8 KL/KL of alcohol

produced.

. Proposed effluent treatment system for molasses/grain based distillery

(spent wash, spent lees, condensate and utilities) as well as domestic
sewage and scheme for achieving zero effluent discharge (ZLD).

. Proposed action to restrict fresh water consumption within 10 KL/KL of

alcohol production.

. Details about capacity of spent wash holding tank, material used,

design consideration. No. of peizometers to be proposed around spent
wash holding tank.

10. Action plan to control ground water pollution.
11. Details of solid waste management including management of boiler

ash, yeast, etc. Details of incinerated spent wash ash generation and
its disposal.

12. Details of bio-composting yard (if applicable).
13. Action plan to control odour pollution.
14. Arrangements for installation of continuous online monitoring

system (24x7 monitoring device)

* %k %k
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"Annex —571

‘4 MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and

Fax: 24023516 . 4th floor, Opp. Cine Planet

Website: http://mpcb.gov.in —‘i—-"i Cinema, Near Sion Circle,
il: - ! o i , M i-

Email: cac-cell@mpcb.gov.in EX 174 Sion (E), Mumbai-400022

RED/L.S.I (R60) Date: 24/03/2022

No:- Format1.0/CAC/UAN No.MPCB-
CONSENT-0000116637/CE/2203001269

Tol ® ., &

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar '{';
Karkhana Ltd.,

196/1, Pravaranagar Kolhar bt

Tal. - Rahata, Dist. - Ahmednagar. Your Service is Our Duty

Sub: Consent to Establish for expansion for 148 KLPD molasses base
distillery unit, under RED category.

Ref: 1 Earlier consent granted vide No.Format1.0/UAN
No.MPCBCONSENT-0000076545/CR-2001002024 dated 30.01.2020.

2. Minutes of 10th CAC meeting held on 25.02.2022.

Your application No.MPCB-CONSENT-0000116637 Dated 26.06.2021

For: Consent to Establish under Section 25 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted

subject to the following terms and conditions and as detailed in the schedule I, II, Ill & IV
annexed to this order:

1. The consent to establish is granted for a period up to commissioning of the
unit or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.121.54 Crs. (As per C.A Certificate
submitted by industry Existing-Rs. 117.7584 Crs + Expansion/Increase in C.l.
- Rs. 121.54 Crs, i.e. after expansion total C.l. will be 239.54 Crs. )

3. Consent is valid for the manufacture of:

= Product 'gi’:;'::;’; vom
Products
1 [Rectified Spirit 4440 KL/M
2 |Electricity 8 MW
3 |Ethanol 3000 KL/M
By Products
4 |Fusel oil (By-product) 66 KL/M
‘Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB-CONSENT-0000116637

(24-03-2022 04:35:31 pm) /QMS.PO6_F01/00 PR YD
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in

Description CMD) Standards to Disposal Path
Ro followed by MEE
1. [Trade effluent 1133 As per Schedule-l|followed by Incineration
Boiler.
2. |Domestic effluent 13 As per Schedule-1|On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Description of stack/ Number of Standards to be
Stack No. :
No. source Stack achieved

1 |Stack No- 1|Inceneration Boiler No- 1 1 As per Schedule -II

6. -Non-Hazardous Wastes:
Sr

No Type of Waste Quantity UoM Treatment Disposal
.__|As an organic manure to
1 |Yeast sludge 92 MT/A|Compost Making farmers
2 |Potash rich ash 4500 |MT/A|Baging As an fertilizer to farmers
Broken rice cake . Will be dried & used as
3 |(DsGA) 1500 - [MI7R) Brying cattle feed
Maize Cane ; Will be dried & used as
4 (DSGA) 1500 1M Erying cattle feed

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No./ Type Quantity UoM Treatment Disposal
NA

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. The applicant should not take any effective steps for implementation of the project
before obtaining Environmental Clearance as per EIA Notification 2006 and
amendments thereto. As per Para 2 of EIA notification dated- 14.09.2006, the effective
steps include starting of any construction work or preparation of land by the project
management. However as clarified by the MoEF vide office memorandum no.
J-1103/41/2006-IA.11(1); Dated- 19/08/2010, fencing of the site to protect it from getting
encroached and construction of temporary shed(s) for the guard(s) & acquisition of
land not be treated as an effective step.

11. This consent is issued pursuant to the decision of the 10th Consent Appraisal
Committee Meeting held on 25.02.2022.

12. Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

13. The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before actual commencement of the Unit/Activity. (Establish)

14. PP shall not take any effective steps prior to obtaining Environment Clearance.

‘Pad. Dr, Vitthalrao Vikhe Pa ahakari Sakhar Karkhana G 0. - -0000116637
(24-03-2022 04:35:31 pm) /QMS.PO6_F01/00
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15.
16.

PP shall scrap 4 nos. of Kacha lagoons within 3 months time.

PP shall provide comprehensive pollution control treatment system of adequate
capacity to achieve the consented norms.

PP shall make the provision of OCMS as per CPCB guidelines

PP shall submit Bank Guarantee of Rs. 25 lakh towards compliance of consent

conditions.

1232c2a0
abetbeTeb
£909144¢9
067401cé
f145b677
b50bfa2c
5fb841llc
12113%b03

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.
1 243080.00 |MPCB-DR-9030

Date
17/12/2021|RTGS

Signed by: Ashok Shingare

Member Secretary &P

For and on behalf of & ’

Maharashitra Pollation Control Board
|mt'¢‘:.\mp:jﬁ£§ﬁ.n et

2022-03-2416:35:41 IST

Transaction Type

Copy to:

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CAC-CC desk - for record & website updation.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd,/CE/UAN No,MPCB-CONSENT-0000116637 Page 3 of 9
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1.Conditions for Trade effluent:

A] As per your application, you have proposed to provide comprehensive treatment
for volume reduction consisting of RO followed by Multiple Effect Evaporator
followed by incineration boiler. The spent wash shall be evaporated in MEE &
concentrated spent wash will be incinerated in boiler.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] Zero Liquid discharge shall be ensured, and no wastewater/treated water shall be
discharged outside the premises.

D] Industry shall install Continuous Emission Monitoring System (OCEMS) before 1st
Operate and shall transmit Online Continuous Emission Monitoring System

(OCEMS) data to Board's Server directly from data logger without any intermediate
server.

2.Conditions for Sewage/ Domestic effluent:
i. You shall provide sewage treatment plant for the treatment of 13 CMD sewage
generation due to expansion and provide including disinfection facility.

ii. The industry shall operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent.

Sr.No|Parameter Concentration not to exceed(in mg/l except for pH
pH 6.5-9.0
BOD 30
TSS 100

iii. Treated sewage shall be used on land for gardening/ irrigation by achieving above
prescribed standards.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)
1 Indus_tnal Cooling, spraying in mine pits 172.00
or boiler feed
2. Domestic purpose 15.00
3 Processing whereby water gets polluted 1100.00

& pollutants are easily biodegradable

Processing whereby water gets polluted
4. & pollutants are not easily 0.00
biodegradable and are toxic

3 Gardening 00

“Pad, Dr, Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB-CONSENT-0000116637 Page 4 of 9
(24-03-2022 04:35:31 pm) /QMS.PO6_F01/00 g
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Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd,/CE/UAN No,MPCB-CONSENT-0000116637
(24-03-2022 04:35:31 pm) /QMS.PO6_F01/00

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance.

SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:

As per your application, you have proposed to provide the Air pollution control (APC)
system and also to erect following stack (s) to observe the following fuel pattern:

Height
in Type of Fuel
Mtrs.

Stack Stack APC
No. Attached To System

Quantity _,
SuaM e 59
Concentrated
Inceneration spent wash i.e 52000
Boiler No- 1 slope, Bagasse Ltr/Hr
& Coal

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

[Particu[ate matter [Not to exceed |150 mg/Nm3 |

0.20{1147.00

Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

The industry shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB,

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liquid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.

Page 5 of 9
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SCHEDULE-III
Details of Bank Guarantees:

Sr Consent

 (C2E/ AmtofBG Submission Compliance Validity

o Cc20 Imposed Period Purpose.of BG Period Date

/C2R)
Towards
1! ctoE 2500000 15 davs compliance of up to 1st up to 1st
y consent operate operate
conditions.

BG Forfeiture History

Amount of SuBIeE i Pirboce Amount of Reason of
BG P BG BG

imposed Fariog Do Forfeiture Forfeiture

NA
BG Return details

Consent

Srne. > E/c20/C2R)

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CE/UAN No.MPCB-CONSENT-0000116637 Page 6 of 9
(24-03-2022 04:35:31 pm) /QMS.PO&_F01/00
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10.

11,

12:

13,
14,

15.

16.

17.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be
disposed of scientifically so as not to cause any nuisance / pollution, The applicant
shall take necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The
industry will not carry out any activity, for which this consent has not been
granted/without prior consent of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

The industry shall submit quarterly statement in respect of industries obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as
amended.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Factory Act

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment,

‘Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana

(24-03-2022 04:35:31 pm) /QMS.PO6_F01/00
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18.

19,

20.

21.

22,
23.

24,

25,

26.

o470

28.

28,

30.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

Pad, Dr. Vitthalrao Vikhe Pa ahakari Sakhar Karkhana . o. - - 116637
(24-03-2022 04:35:31 pm) /QMS.PO6_F01/00
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4 31. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronically signed.

. or. alrao e Fa ahakari Ssakhar » Pl P aof 9
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280 Annex -
' A MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 e A Kalpataru Point, 2nd and
Fax: 24023516 —_— e B 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in . Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in ““‘# Sion (E), Mumbai-400022
RED/L.S.l (R60) Date: 30/08/2022

No:- Formatl.0/CAC/UAN No.MPCB-
CONSENT-0000141678/CR/2208001529

P uf
Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar =
Karkhana Ltd.

26/1, 197/B,198/A, Pravaranagar Loni, ionce

Tal. - Rahata, Dist. - Ahmednagar. Your Service is Our Duty

Sub: Renewal of consent for 60 KLPD molasses base distillery unit, under
RED category.

Ref: 1. Earlier consent granted vide no. Format1.0/CAC/UAN No.MPCB-
CONSENT-0000074545/CR-2001002024 dated 30.01.2020.

2, Minutes of 6th CAC meeting held on 30.08.2022

Your application No.MPCB-CONSENT-0000141678 Dated 20.06.2022

For: Consent to Renewal under Section 26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, lll & IV
annexed to this order:

1. The consent to renewal is granted for a period up to 31/08/2023

2. The capital investment of the project is Rs.138.553 Crs. (As per C.A
Certificate submitted by industry Existing-Rs. 138.553Crs )

3. Consent is valid for the manufacture of:

3; Product néig::_;’; uUoM
Products
1 |Distillery 1800 KL/M
2 |Country Liquir 630 KL/M
3 |IMFL 90 KL/M
4 |Absolute Alcohol 7000 KL/M
5 |Trichloro Ethanol 30 KL/M
‘Pad. Dr, Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No,MPCB-CONSENT-0000141678

(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00 =G R
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¥

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr

Permitted

Description (in CMD)

Standards to Disposal Path

No

As per Schedule- Bio-digester followed by RO

1. |Trade effluent 720 | followed by MEE followed
by Bio-composting.
2. |Domestic effluent 13 As per Schedule- |On land for gardening

|
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack No Description of Number of  Standards to be
No. : stack / source Stack achieved
Steam being
1 taken from co- [NA 1 As per Schedule -l
gen boiler

6. Non-Hazardous Wastes:

Type of Waste Quantity UoM Treatment Disposal
: As an organic
1 |Yeast sludge 200 MT/A|Compost Making T o
Enriched bio- Mixing with spent  |As an organic
2 compost 45000 IMTA wash manure to farmers

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

SrNo Category No./ Type Quantity UoM Treatment Disposal

NA
8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. This consent is issued pursuant to the decision of the 6th Consent Appraisal Committee
Meeting held on 30.08.2022.

11. Industry shall install online continuous monitoring system as per CPCB guidelines &
data to be transmitted directly from Data Logger to Board server .

12. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

13. Industry shall submit bank guarantee of Rs. 25 lakh towards O & M of pollution control
system and compliance of consent conditions.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-CONSENT-0000141678 Page 2 of 9
(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00



14, This Consent is issued subject to an order passed or may be passed by Hon'able (NGT)
in application no. 143/2017.

15. Industry shall shall dismantle 32 KLPD distillery unit as per the resolution dated
30.05.2022 submitted by the Industry,

Received Consent fee of -

ldéded4dl
bl325b9f
T8EE6038
2aaal2ds%d
SkebhZeb3
a3ablzeb
9adlafba
35al9507

Signed by: Ashok Shmgmﬁ

Member Sceretary

For and on behalf of,

Mah:muhtra I'oillll'lon Control Board
mg.a‘luptb.w.lul_

2022-08-30 17:07:

T15 IST

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 277106.00 |[MPCB-DR-12724 23/06/2022 |RTGS
2 50000.00 |MPCB-DR-14128 30/08/2022 |[NEFT

Copy to:

1. Regional Officer, MPCB, Nashik and Sub-Regional Officer, MPCB, Ahmednagar

w N

r. airao

anakari 5a
(30- 08 2022 05:06:44 pm) /QMS.PO6_F02/00

ar Karkhnana

They are directed to ensure the compliance of the consent conditions.
. Chief Accounts Officer, MPCB,Sion, Mumbai
. CAC-CC desk - for record & website updation.

Page 3 0of 9
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1.Conditions for Trade effluent:

A] As per your application, you have provided compressive treatment for spent wash

by providing Bio-digester followed by RO followed by MEE followed by Bio-
composting.

B] Industry shall provide CPU for recycle/reuse of treated effluent.

C] Industry shall operate Online Continuous Emission Monitoring System (OCEMS) and
shall transmit Online Continuous Emission Monitoring System (OCEMS) data to
Board's server directly through the data logger without any intermediate server

2.Conditions for Sewage/ Domestic effluent:

i. You shall provide sewage treatment plant for the treatment of 13 CMD sewage
generation due to expansion and provide including disinfection facility.

ii. The industry shall operate sewage treatment system to treat the sewage/ domestic
effluent so as to achieve the standards as prescribed by the board/under EP Act,
1986 and rules made thereunder from time to time whichever is stringent.

Sr.No|Parameter Concentration not to exceed(in mg/l except for pH
1 pH 6.5-9.0
2 BOD 30
3 TSS 100

iii. The sewage shall be treated by using septic tank and soak pit and overflow if any
shall be used on-land for gardening/irrigation.

3. Conditions for Aerobic composting:

i. The spent wash should be stored in impervious tanks. The spent wash tanks should
have proper lining with HDPE and should be kept in proper condition to prevent
ground water pollution. As per the CPCB recommendation and undertaking given by
the company, storage should not exceed 30 days capacity.

ii. Applicant shall ensure availability of adequate filler material such as press mud,

bagasses, agricultural, biological waste as required for effective composting
system.

iii. Composted material shall meet the following specifications—

Moisture 30 to 35%
C/N Below 17

Nitrogen 1.5 to 2%
Phosphorous 1.5t0 2%
Potassium 3to 4%

iv. The composting site shall be prepared as per the guideline enclosed. Composting
shall be such that it includes mechanical mixing and spraying of spent wash along
with mechanical aeration to ensure thorough composting. Hand/ manual spraying
of spent wash shall not be permitted.

ad., or. airaoc e Fa ahakari sakhar rKnana v 0. -
(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00 Fage#.ors



284

F'y v. The compost leachate (1 gr. of compost mixed with 100 ml. of distilled water and
filtered) Filtrate shall conform to the following limit.
pH Between Between
BOD 3 days 27 Deg. C Not to exceed 30 mg/l

vi. A pucca leak proof guard pond of 30 days holding capacity as per (i) above shall
cope up with the effluent discharge during short term process disturbances. In
case of prolonged disturbance in effluent treatment and disposal system, distillery
shall be shut down and shall not be restarted without rectifying the system.

vii. The composting site/pits shall be made leak proof by proper lining. A catch drain
shall be provided around the composting site to collect the storage pond for
application on compost depots. Arrangements for overturning of compost material
in windrows and spraying of spent wash shall be made to ensure appropriate
aeration and uniform distribution of spent wash.

viii. In case of composting in open fields, the application of spent wash shall stop by
end of April, so that compost is ready and the site is cleared of the composted
manure before monsoon (i.e. 31st May). The manure shall be collected and stored
on a raised platform with suitable rain cover so that the compost manure is not
washed away by rain/runoff.

ix. Characteristic of soil, ground water and effect on crop yield should be monitored in
the area where compost is used as manure and results thereof shall be compiled
and reported in the Environment statement to be submitted every year.

X. The test wells shall be provided around the compost site for ground water
monitoring. The well water quality has to be maintained at 2006 level.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity
(CMD)

Sr. No. Purpose for water consumed

Industrial Cooling, spraying in mine pits
or boiler feed

2, Domestic purpose 16.00
3 Processing whereby water gets polluted

316.00

& pollutants are easily biodegradable a0
Processing whereby water gets polluted

4, |& pollutants are not easily 0.00
biodegradable and are toxic

5. |Gardening 00

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance.

"Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-CONSENT-0000141678 =
(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00 SR
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SCHEDULE-I
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

Stack APC Height in Type Quantity &
Attached To System Mtrs. of Fuel UoM

Stack No. 5% SO0,
Steam being

taken from

co-gen boiler

2. Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4, The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5. The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Particulate matter [Not to exceed |150 mg/Nm3 |

6. Storage of raw materials, coal etc. shall be either stored in silos or in covered areas to
prevent dust pollution and other fugitive emissions.

7. The industry shall submit monthly summary report of continuous stack emission and
air quality monitoring and results of manual stack monitoring and manual monitoring
of air quality /fugitive emissions to Regional Office MPCB.

8. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

9. Industry shall provide Online Continuous Emission Monitoring System (OCEMS) i.e. flow
meter and night vision camera to ensure the Zero Liquid Discharge (ZLD) of spent
wash and OCEMS for Boiler stack for PM parameter.

SCHEDULE-III
Details of Bank Guarantees:

Consent

Sr. " c26/ AmtofBG Submission

No Compliance Validity

hiipose oh G Period Date

c20 Imposed Period
/C2R)

Towards O & M of
pollution control

15 days/Tobe | © o ams and 31.08.2023 | 28.02.2024

1| CtoR | 2500000

n ;
extented compliance of
consent conditions
Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana [¥d./CR/UAN No.MPCB-CONSENT-0000141678
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* BG Forfeiture History

Amount T
SFiiD. Consent of BG Submission Purpose

Amount of Reason of

- BG BG
(C2E/C20/C2R) imposed Period of BG Forfeiture Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of Ameunt of 8G

BG Returned

NA

SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will

not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-CONSENT- 0000141678 Page 7 of 9
(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00 g
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Pad. Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd./CR/UAN No.MPCB-CONSENT-0000141678
(30-08-2022 05:06:44 pm) /QMS.PO6_F02/00

10.

11.

12;

13:
14.

15

16.

17.

18.

19,

20.

21,

22,

The industry shall submit quarterly statement in respect of industries obligation
towards consent and pollution control compliance's duly supported with documentary
evidences (format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed
to the MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as
amended.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Factory Act 1948

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

Page 8 of 9
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. 23. The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

28. The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

30. The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

31. You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronically signed.

Pad. Dr. Vitthalrao Vikhe Patil 5ahakari 5akhar Karkhana Ltd./CR/UAN No.MPCB-CONSENT-0000141678
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| _&admmhri Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Limited

Post Office : Pravaranagar - 413712 Phone : 252301 to 252304 - P'nagar

Tal. Rahata, Dist. Ahmednagar. Fax : (02422) 253397 - P'nagar
Maharashtra State (India) E-mail : pravarasugar@rediffmail.com
Disti 2223 / 1173 Date - 03.09.2022
To.

Sub Regional Officer,

Maharashtra Pollution control Board.
Savitribai Phule Vyapari Sankul.
Near T.V. Center Savedi,
Abmednagar Pin: 414003

Subject: Regarding Yearly Distillery Production Report
) g g h 3 p

Respected Sir.

The yearly Distillery Production report for the last 6 vears is
herewith enclosed with signature of the Excise Officer.

Ihanks & Regards.

Yours Faithyfully.

MANAGIN

Enclosures: Yearly Distillery Production Report.
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PADMASHRI DR. VITTHALRAO VIKHE PATIL S.S.K.Ltd.,
Pravarangar Tal- Rahata Dist. Ahmednagar

Distillery Division

Statement Showing the Rectified Spirit Production Year wise

|
|
|

Yearly Production

s Year Production
No.
1 2016-17 15777413.0
2 2017-18 13901853.0
3 2018-19 25256288.0
4 2019-20 16014714.0
‘ D 2020-21 15821219.0
’ 6 2021-22
AR
mz} ‘ o/ &)
Y
oy, PRODUCTIOPI. WR@" “Bhicgpecter
ag.Dr.V. ?»r":’ 5.4 ¢ Tal. Bahataraigh A Nagar
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< PADMASHRI DR. VITTHALRAO VIKHE PATIL SAHAKARI SAKHAR KARKHANA LTD
PRAVARANAGAR TAL RAHATA DIST. AHMEDNAGAR

DISTILLERY UNIT EFFLUENT TREATMENT PLANT
A BRIF NOTE

Introduction :

We are the first co-operative Distillery Unit, started on 05/11/1970 at 15 KLPD capacity i.e.
prior to the enforcement of the water ( prevention and control ) of pollution Act, 1974. The
capacity of the Distillery.

CAPACITY YEARS
15 KLPD 1970
30 KLPD 1975
45 KLPD 1983
60 KLPD 1984
92 KLPD 2010

At present the plant capacity is 92 KLPD since the establishment of the system. We are very
conscious and active for adopting and using various methods of pollution control as per
available effective technology.

Biogas-

The samples of the distillery waste water were taken by Sulzers and they conducted Lab .,
trials for after having the trials they suggested monophasic biogas reactor for indian conditions.
This was necessary for the easiness in plant operations, and suitablity for Indian spent wash.

In 1987, We installed and successfully, commissioned Bio-Gas generation Plant based upon
" Sulzer Process " .

Distillery Capacity - 92 KLPD presently being modernize with continuous
Fermentation.
Effluent Generated - 700 — 720 Ma/Day ,

Characteristics of Effluent :

1) P.H. : 4-45
2) C.0.D. : 80,000 - 1,25,000 PPM
3) B.O.D. : 40,000 - 50,000 PPM
- 4) T Dissolved : 65,000 - 1,00,000 PPM
Solids.

The above effluent is being treated by following method.
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1) Primary Treatment :

Biogas Generation we are the first distillery to installed biogas plant to treate the
distillery effluent & Chemical effluent, the plant is installed in 1987 Since then it has been
working very satisfactory and giving the C.O.D. and B.O.D. reduction 65 to 72 & 80 to 87
respectively.

We have also been getting gas generation of about 45 to 55 NM?3/KL Spent wash, which is
being used as fuel in one Boiler & excess to sugar boiler.

The three biogas digesters are being used for treating about 720 M® effluent and one is for
reaming digestor i.e. 3. in operation.

Biogas digester in operations

for Distillery : 3 Nos ( 9200 M*® x 2 Nos) & ( 6300 M* x 3. Nos )
Loading Rate ; 45t05M Kg. C.O.D/M?

Biogas generation : 0.45 to 0.55 NM3/Kg. C.OD. Degraded
C.0.D. Reduced 3 65 TO 72 %

B.O.D. Reduced : 80 to 85 %

The treated distillery effluent after primary treatment is having following characteristics.

PH : 72-7.8

C.0.D. ; 20,00 - 32,000 PPM
B.O.D. : 4,500 - 6,000 PPM
Total Dissolved Solids : 18,000 - 25,000 PPM

Secondary Treatment - RO Plant
Tertiary Treatment — M.E.E. Plant
Fourth Treatment - Composting

The treated distillery effluent now being treated in the secondary effluent plant by process of
aerobic composting. The plant is already in operation and the totol effluent is being consumed
in the composting plant by using pressmud, waste bagasse, pith and boiler ash as a filler
material. The composting cyccle is of 4 to 5 weeks. The composting is being carried out on the
plane compacted RCC Compost yard (as per CREP) hips, for turning the hips the compost
machine supplied by M/s Enviro Energy system Chennai ( Sartime Horlogical Pvt. Ltd.,). his
machine is having capacity to handle the 375 MT/hr. of the solid material. The composting will
be done in the way that there will be no leaching of the effluent from the hips. The moisture
content in the hips is always mentained below 70%, 50 kg bags of compost material packed
and sale to own former.
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Pad.Dr.Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd.

Pravaranagar Tal.Rahata Dist. A.Nagar.
BIOGAS SECTION

List of Machinary
Sr.No Particular Load
A) Digester No.1
1 |Year 1986
2 |Dia 25 Mtr
3 Height 14 Mtr + 2 Mtr
4 Capacity 6300 M*
5 Digassing Pond Dia-2 Mtr
6 Cylendrical Height 10 Mtr
Lamella
Height 6 Mtr
Length 6 Mtr
i Width 3 Mtr
B) Digester No.2
1 Year 1986
2 Dia 25 Mtr
3 Height 14 Mtr + 2 Mir
4  |Capacity 6300 M
5 Digassing Pond Dia - 2 Mtr
6  |Cylendrical Height 10 Mtr
‘|Lamella '
Height 6 Mir
Length 6 Mir
Width 3 Mtr
A) Digester No.3
1 Year 1995
2 Dia 30 Mir
3 Height 14 Mtr + 2 Mtr
4  |Capacity 9300 M*
5  |Digassing Pond Dia - 2 Mtr
6 Cylendrical Height 10 Mtr
Lamella
Height 6 Mtr
Length 6 Mtr
Width 3 Mtr
A) Digester No.4
1 Year 1996
2 Dia 30 Mir
3 Height 14 Mtr + 2 Mtr
4 Capacity 9300 M*
L& Digassing Pond Dia - 2 Mtr
6 Cylendrical Height 10 Mitr
Lamella
Height 6 Mtr
Length 6 Mir
Width 3 Mtr
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LAND REQUIREMENT FOR COMPOSTING

WHEEL BLADES PRESS MUD

L H—

Y
0
b

4
r's
A 4

=1
h

.6m I.3m 0.6m
BASIS: 100 TPD of 65 % moisture pressmud for Composting.

From the above diagram, Space width of each windrow is 1.9 m.
| ton of 65 % moisture pressmud requires about 2 m length. (Based on field trial)
Hence, 100 tonnes of pressmud requires a length of 100 x 2 =200 m.

Assume, each windrow is 176 m long, with 7m on either side for vehicle turning and
5 m on either side for canal & piping.

Hence, 176 m of windrow can hold 176 / 200 = 0.88 days of production.

25 days of processing requires =25/0.88 = 29 windrows.

|
Hence total width of the Compost Yard 29x19 =5m
Hence to process 100 TPD of pressmud the land requirement is

200 x 55 m = 11000 sq.m = 2.7 Acres

2.7 Acres per 100 TPD pressmud Composting.

{n
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Way of Disposal of Spent Wash (ZLD)

Distillenyrunning for 28 Days & Generated 720 m® spent wash/Day. Total spent wash
taken in Biogas, 5m® reductions in biogas due to Decomposing inorganic load &
remaining 715 m® stored in lagoon pit for further settling of solid material .and near
about 800 m3/day taken in RO Plant, about 50% process condensate generated ( 400
m3) & remaining reject ( 400 m®) taken in MEE Plant. (75% Reduction) & Generated 300
m? /day total Process condensate (700 m* ) taken in Distillery storage pit & further use
for Cooling Tower of Distillery & Biogas, Distillery fermenter Dilution purpose, some
amount for gardening.

Rejected 100 to 110 m® Concentrated Spent wash used for

Composting purpose.



Envoiromentel Cell of

Padmshri Dr. Vitthalrao Vikhe Patil Sahakari Sakhar Karkhana Ltd
Pravaranagar Tal Rahata Dist Ahmednagar Maharashtra

1) Vikhe Prabhakar Karbhari
2) Kadu Jayant Bhausaheb
3) Nirmal Anil Jagannath

4) Kharde Dilip Marati

5) Deokar Subhash Namdev
6) Sable Navnath Hiraman
7) Sinare Babasaheb Machindra
8) C.P. Kapoor

9) Deshmukh Tushar

10) Suresh Rai

11) Dange Annasaheb

Msc Envor

Bsc ( D.Envor ) VSI
Msc Envor

Msc Envor

B.E. Chemical

Bsc

Msc Envor

D.CE.

M.E.E.

Bsc

B.E. Chemical ! 2}_,%\), /,

~ MANAGING DIRECTOR
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ORDER BELOW EXH.1 IN S.C.C.No. 2055/2016
JUDGMENT ON ADMISSION
(Delivered on 23 January, 2020)

i % The accused is present before me. He is ready to plead
guilty and thereby admitted the offense u/s 7 A (2)(a) punishable
u/s. 92 of the Factory Act 1948. | explained to him the
consequences of pleading guilty. However, he still wants to plead
guilty. Therefore, I am of the opinion that he has voluntarily
pleaded guilty. Therefore, I convict the accused for the offense
punishable under section 7 A (2)(a) punishable u/s. 92 of the
Factory Act 1948.

2, [n respect of the imposing fine and imprisonment, he
has submitted that he has already given compensation amount to

the relatives of deceased persons under the Workman

Compensation Act. The accused has also filed documents in

support of this contention. The accused also beared medical
expenditure of injured persons. Now, the accused has prayed for
minimum fine. The complainant has prayed for fine amount of Rs.
75000/-. It appears from the documents that the relatives of
deceased persons received the compensation of Rs. 4,69,640/-, Rs.
5,28,000/- and Rs. 5,00,000/-. Moreover, Sakhar Karkhana had

given interim amount of Rs. 1,00,000/- each to the relatives of the
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deceased persons. Considering the above facts on record, It would
be just and proper to impose fine amount of Rs. 45,000/- The
imprisonment is also provided in the section is one year. The said
imprisonment is provided with word or and with both. Ld.
Advocate for the accused has submitted that accused is nominee
on the Karkhana. Therefore, he has prayed not to sentence the
imprisonment till rising of the court also. The authorized person
of the complainant has submitted that deceased persons received
compensation amount. Hence, prayed for necessary order. In
aforesaid circumstances, 1 am of the opinion that fine amount
would meet the ends of justice also. Resultantly, I proceed to pass

the following order.

ORDER

1. The accused Popat Changdev Late patil is hereby
convicted in respect of the offense punishable
under section 7 A (2)(a) punishable u/s. 92 of the
Factory Act 1948, vide Section 252 of the Criminal
Procedure Code,1973.

2. Accused is hereby ordered to pay fine amount of
Rs. 45,000/- and in default to suffer simple
imprisonment of 10 days.

«( Pronounced in open Court.)

v % 0 2O

Place : Rahata. (Smt. D. A. Doiphode)
Date : 23-01-2020. JE.7C..J, VD,
Judicial Magistrate F. C., Rahata.
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FORM A
(See rule 6(1))
Deposit of Compensation For Fatal Accident
Section 8(1) of the Workmen's Compensation Act, 1923
1. Compensation amounting to Rs.500000/- (Five lac only). Is hereby presented

for deposit in respect of injuries resulting in the death of the workman. Whose
particulars are give below. Which occurred on 06/04/2016.

Name - Balu Sampat Devare.

Father's name — Sampat Dada Devare.

Caste — Maratha

Local Address — Pravaranagar., Tal — Rahata , Dist.- Ahmednagar.

He was age of 58 years at the time of his death.

His wages were Rs.19555.70 per month. However for the purposes of calculation
of the compensation same has been estimated at Rs.8000/- per month. There
fore his compensation has been calculated as follows —

1. Wages estimated Rs.8000/-

2. 50% of estimated comes to Rs.4000/-

3. Relevant age factor — 124.70

4, Compensation amount Rs.500000/-

The Cheque No141042 drawn on SBI for Rs.500000/- dt.03/04/2016 is in
closed herewith.

| do not desire to be made a party to the proceedings for distribution of the

aforesaid compensation.
\r?o/&l
T
A
Manager (Personnel)

Dated — 04/05/2016.
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FORM A
(See rule 6(1))
Deposit of Compensation For Fatal Accident
Section 8(1) of the Workmen's Compensation Act, 1923

1. Compensation amounting to Rs.469640/- (Four lac Sixty Nine Thousand Six
hundred Fourty only). Is hereby presented for deposit in respect of injuries
resulting in the death of the workman. Whose particulars are give below. Which

occurred on 06/04/2016.
Name - Vinod Dada Jondhale

Father's name — Dada Pandharinath Jondhale.

Caste — Maratha.

Local Address — Nimgaon Jali., Tal - Sangamner , Dist.- Ahmednagar.
He was age of 60 years at the time of his death.

His wages were Rs.29500/- per month. However for the purposes of calculation
of the compensation same has been estimated at Rs.8000/- per month. There
fore his compensation has been calculated as follows —

1. Wages estimated Rs.8000/-

2. 50% of estimated comes to Rs.4000/-
3. Relevant age factor — 117.95

4. Compensation amount Rs.469640/-

The Cheque No141043 drawn on SBI for Rs.469640/- dt.03/04/2016 is in
closed herewith.

| do not desire to be made a party to the proceedings for distribution of the
aforesaid compensation.

Dated — 04/05/2016.

~

o>

Manager (Personnel)




FORM A :

(See rule 6(1)) A‘
Deposit of Compensation For Fatal Accident .
Section 8(1) of the Workmen's Compensation Act, 1923

1. Compensation amounting 0 Rs.528000/- (Five lac Twenty Eight Thousand
only). Is hereby presented for deposit in respect of injuries resulting in the death
of the workman. Whose particulars are give below. Which occurred on

06/04/2016.

Name — Shashikant Bhikaji Pagare

Father's name - Bhikaji Pagare.

Caste — Sutar.

Local Address — Loni Bk, Tal - Rahata , Dist.- Ahmednagar.

He was age of 56 years at the time of his death.

His wages Wwere Rs.18,812.70 per month. However for the purposes of

calculation of the compensation same has been estimated at Rs.8000/- per
month. There fore his compensation has been calculated as follows —

1. Wages estimated Rs.8000/-

2 5§0% of estimated COMES to Rs.4000/-
3 Relevant age factor - 131 95

4. Compensation amount Rs.528000/-

The Cheque No141044 drawn on SBI for Rs.528000/- dt.03/04/20186 is in
closed herewith.

| do-not desire to be made a party to the proceedings for distribution of the
aforgsaid compensation.

Dated — 04/05/2016.

N

Manager (Personnel)
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Annexure-XV

ASSESSMENT OF COMPENSATION FOR DECEASED PERSON
i Deducti
Age at Salary/ ¢nn=_c= to on of Total No. of Loss of Loss of
income for ; Loss of
Sr. the Income personal | income | month | Multip Love & Estate &
Name . future Future 3 Compensation
no. time of per T & living Per s (one lier Ve affectio Funeral
death month P H expense | month year) n Expenses
s$
(A) (B) C=A+B (D) E=C-D (F) (G) (H=E xFx G) (1) () (K=H+1+J)
Shri. Vinod
1 Dada 60 29500 4,425 33,925 11308 22,617 12 9 2442600 2,00,000 | 50,000 26,92,600
Jhondhale
Shri.
2 BaluSampatDe 58 20192 3,029 23,221 7740 15,481 12 9 1671897.6 2,00,000 | 50,000 19,21,898
ore
Shri.
3 ShashikantBhi 56 19555 1,956 21,511 7170 14,340 12 9 1548756 2,00,000 | 50,000 17,98,756
kajiPagare

(Refer Annexure IX, fordeceased persons Details-Name, Age, Salary/Wages and Para6.2.2.1 forfactors taken in computation of compensation.
# - Addition to income for future prospectus-15% forSr. No.1 & Sr. No.2 and 10% for Sr No.3 of salary/monthly income)

$- Deduction expenses for personal & living- 1/3 i.e.33.33 %

- duny



